Rajasthan State Pollution Control Board ‘; LiFE

e ’ Regional Office, Plot No Spl 33, Bichhwal Industrial Area, Ffew,e for
——— Bikaner nvirgnment

Website:- environment.rajasthan.gov.in Phone:- 0151-2250006
RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/NGT/Legal-33/ 1059 Date:- 54|07 1%2,1

To.
The Registrar,
Hon’ble National Green Tribunal.

Central Zone Bench, Bhopal.

Sub:- Report of Joint committee constituted in the matter of OA No 83/2024 (CZ)

‘ Tahir Husain Vs Collector, Bikaner & Ors.
Ref:- Hon’ble NGT Central Zonal Bench, Bhopal order dated 22/04/2024.

Sir.
With reference to above subject, please find enclosed herewith Report of Joint

committee constituted in the matter of OA No 83/2024 (CZ) Tahir Husain Vs Collector,
Bikaner & Ors., submitted for kind consideration please.
Yours Sincerely,

Encl:- As above a q
R}

(Rajkumar Meena)
Regional Officer



Report

Of the

Joint Committee Constituted by
Hon’ble NGT

In

Original Application
No0.83/2024(CZ) ; Tahir Hussain
V /s Collector, Bikaner and others

Members of the Joint Committee: -
1. Smt. Kavita Godara, Sub Divisional Officer, Bikaner.

2. Shri Rajkumar Meena, Regional Officer, RSPCB, Bikaner.
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Factual & action taken report in compliance of Hon’ble
National Green Tribunal Central Zone, Bhopal order
dated 22/04/2024 in the matter of OA 83/2024 (CZ),
Tahir Hussain V/s Collector, Bikaner & Ors

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal vide order
dated 22-04-2024 issued following order/instructions in the matter of OA
83/2024 of Tahir Hussain V/s Collector, Bikaner & Ors: -

“ 1.  The issues raised in this application is illegal operation of Karni Industrial
Area (Kami Extension) without there being any Consent to Establish and
Consent to Operate by Rajasthan State Industrial Development and
Investment Corporation Limited under the provisions of Water (Prevention
and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981 Rajasthan State Pollution Control Board had issued
directions to Rajasthan State Industrial Development and Investment
Corporation Limited by various correspondences dated 02/11/2023,
30/11/2023, 03/01/2024, 23/01/2024 and directed the Rajasthan State
Industrial Development and Investment Corporation Limited to obtain
Consent to Operate under the provisions of Water (Prevention and Control of
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981,
but the same has not been complied with.

5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of: -
(i) One representative from the Collector Bikaner (Rajasthan)
(iijlOne Representative from the Rajasthan Pollution Control Board,
{Rajasthan)

6. The Committee is directed to visit the place and submit the factual and action
taken report within four weeks. The State PCB will be the nodal agency for

coordination and logistic support.”

Copy of The National Green Tribunal, Central Zone Bench, Bhopal order

dated 22-04-2024 is enclosed at Annexure-R-1.
In compliance of above Hon'’ble Tribunal order dated 22-04-2024, the

following officials have been nominated as members of Joint Committee by
respective departments: -
1. Smt. Kavita Godara SDM, Bikaner (Representative from Collector,
Bikaner, Rajasthan).
2. Shri Rajkumar Meena, Regional Officer, RSPCB, Bikaner
(Representative from Rajasthan State Pollution Board, Rajasthan).

Copies of the nomination letters are enclosed at Annexure-R-2.
—

Joint inspection in the matter of 0A 83 of 2024 “ Page 5

pujle—f—




Background: -

RIICO Ltd has developed Karni Industrial Area, Phase 1st, 2nd, SGC and
Extension in different phases in Bikaner District. All these industrial areas are
situated adjacent to each other. The OA No 83/2024 (CZ) of Tahir Hussain V/s

Collector, Bikaner & Ors is related with RIICO Industrial Area (Karni Extension).

Earlier administrative sanction (A.S.) for development of Industrial Area,
Karni extension with estimated cost of 4754.49 lacs was issued vide RIICO Ltd
Office Order no IPI/P-6/IDC/093053 dated 15-01-2010. After that, RIICO Ltd
had revised administrative sanction for development of Industrial Area, Karni
extension by increasing development cost from 4754.49 lacs to 11444.32 Lacs
vide Office Order no IPI/F-I(8)3/2015/346 dated 10-07-2015. Copy of the
administrative sanction dated 15-01-2010 and revised administrative sanction

dated 10-07-2015 is enclosed at Annexure-R-3.

RIICO Ltd had obtained Consent to Establish for Industrial Area (Karni
Extension) under the provisions of section 25/26 of the Water (Prevention &
Control of Pollution) Act’1974 and section 21(4) of Air (Prevention & Control of
Pollution)’1981 from RSPCB vide letter no F(MUID)/Bikaner(Bikaner)/1(1)/
2011-2012/7521-7523 dated 17-01-2012. Consent to Establish was granted for
the period of 20-12-2011 to 30-11-2014. Copy of the Consent to Establish dated
17-01-2012 is enclosed at Annexure-R-4.

After expiry of Consent to Establish, RIICO Ltd has not applied any
application to obtain the renewal of Consent to Establish or fresh Consent to
Operate for Industrial Area (Karni extension) Bikaner till date. RIICO Ltd has
also not applied Consent to Establish and Consent to Operate for any other
Industrial Areas i.e. Karni Industrial Area, Phase 1st, 2nd, SGC, etc in Bikaner
District.

RIICO Ltd has also obtained environment clearance for setting up of
Industrial Area (Karni Extension) from State Level Environment Impact
Assessment Authority, Rajasthan vide letter no F1(4)/SEIAA/SEAC-Raj/Sectt
/Project/Cat7(c)(978)/15-16 on date 11-04-2017. Copy of the environment
clearance dated 11-04-2017 is enclosed at Annexure-R-5.

RSPCB has issued categorization for the purpose of consent mechanism
of industries/ project/processes/activities/mines vide Office Order no F14/(23)
Policy/RPCB/ Plg/153-189 dated 02-06-2020. As per Categorization of RSPCB,
Development of “Industrial Estate/Parks/Complexes /Areas/Export processing
zone /SEZs/Biotech Parks/Leather Complex” is covered under Red category.
Copy of the Board Categorization dated 02-06-2020 is enclosed at Annexure-R-

6

_ m—
Joint inspection in the matter of OA 83 of 2024 E l " Page 6




Industrial Area (Karni Extension) has been declared as developed from 01-
04-2024 vide RIICO Ltd Office Order no 1907-1985 dated 25-01-2024. Copy of
Office Order dated 25-01-2024 is enclosed at Annexure-R-7.

Field Visit and Information of the Industrial Area (Karni Extension): -

The Joint Committee was visited the RIICO Industrial Area (Karni
Extension) on 07-06-2024 for the verification of status bf RIICO Industrial Area
(Karni Extension). During visit following RIICO Officials were also present: -

il Shri Surendra Prasad Sharma, Regional Manager, RIICO Ltd, Bikaner
1. Shri Mohit Kumar Singhal, Assistant Regional Manager, RIICO Ltd,
Bikaner

Details during the visit are mentioned as under: -

a. Industrial Area (Karni Extension) has been found established and currently
operational. As per information provided by representative Shri Surendra
Prasad Sharma, Regional Manager, Bikaner, this industrial area has been
established in the year of 2011.

RIICO Ltd have 157 industrial plots in Industrial Area (Karni Extension).
Out of 157 plots, RIICO Ltd has allotted 148 plots to 64 industries till date.
Remaining 9 plot is still not allotted in Industrial Area (Karni Extension) to
any industry. Major industries in industrial area (Karni Extension) are food
products manufacturing i.e. rasgulla, namkeen, papad, ground nut
decorticating, dall mill, etc.

b. RIICO Ltd has proposed civil works i.e. construction of road & C.D. works,
internal roads, link road, drains/conveyance systems/CETP, STP, solid
waste disposal ground, etc with estimated cost of 11444.32 lacs as per
revised administrative sanction dated 10-07-2015 in Industrial Area (Karni
Extension). Following observations were found in reference of work proposed
in revised administrative sanction on the day of visit: -

I. RIICO Ltd has constructed roads in Industrial Area (Karni extension),
however, same was found damaged in some locations.

1. As per map of Industrial Area (Karni extension), no land is earmarked
for establishment of sewage treatment plant and solid waste disposal
ground. On the day of visit, solid waste generated from all area i.e.
phase 18, 2nd, SCG and-Karni Extension was found dump on road side
in Industrial area (Karni Extension). Copy of map of Industrial Area

(Karni Extension) is enclosed at Annexure-R-8.

III. Work related storm water drains (internal) in Karni extension was not
found.
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IV. RIICO Ltd has earmarked land for establishment of CETP in Karni
extension. However, work for related installation of CETP, internal
conveyance system for effluent, conveyance system of effluent to CETP
is yet not started.

V. RIICO Ltd has also provided separate power house for supply of
electricity to industrial plots of Industrial Area (Karni Extension).

V1. No provisions of water harvesting system was found in Industrial Area
(Karni extension).

VII. No efforts for development of plantation in proposed green belt area
was found in Industrial Area (Karni extension).

c. RIICO Itd has provided two bore wells in Industrial Area (Karni extension)
and laid underground pipelines for supply of water to industrial plots. Water
meters have not been provided at these bore wells to ascertain the quantity
of supply of water to the industries. RIICO Ltd has also not obtained CGWA
permission for abstraction of water from both bore wells.

d. On the day of visit, waste water was found accumulated and creating the
cesspools in land earmarked for future development area of RIICO Ltd and
at land earmarked for proposed CETP in Industrial Area (Karni Extension).
The source of waste water of the cesspools is domestic and industrial effluent
discharged by the existing industries of Karni Industrial Area (Phase 1st, 204,
and SCG) and rain water of earlier period.

e. Residential and commercial area has also been developed by RIICO Ltd in
existing Karni Industrial Area. Effluent generated from residential as well as
commercial area also contributed in these cesspools. It was also observed
that all the drains constructed in the existing Karni Industrial Area are
ending up into these cesspools. RIICO Ltd has also permitted industries of
existing Karni Industrial Area to discharged of treated effluent in RIICO drain
till the establishment of CETP vide letter dated 16-07-2020. Copy of RIICO
Ltd letter dated 16-07-2020 is enclosed as Annexure-R-9.

f. Condition 5 of environment clearance dated 11-04-2017 for setting up of
RIICO Industrial Area (Karni Extension) stipulates that “The PP shall inform
the RSPCB at the time of applying for CTE regarding investment on the
various activities to be taken up under proposed Environment Management
Plan. The details of the plan should be submitted to the RSPCB at the time
of applying for CTE. As envisaged, the P.P. shall invest at least an amount of
Rs. 4277.29 Lacs (before the project is put into use) for implementing various
environmental protection measures”.

RIICO Ltd neither has applied Consent to Establish/Consent to

Operate after issuance of environment clearance nor submitted investment
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on the various activities to be taken up under proposed Environment
Management Plan till date. As per observation, it is found that the Industrial
area (Karni Extension) has already put in use without investment of 4277.29
lacs for implementing various environmental protection measures.

2. As per information provided by representative Shri Surendra Prasad Sharma,
Regional Manager, Bikaner that “RIICO Ltd has re-constituted the
Committees of Officers for giving recommendations for opening of Industrial
Area for allotment of plots in industrial areas as well as declaration of
Industrial Area as developed” vide Office order no IPI/P-5/Policy/07/Pt-1II
/1781 dated 17-08-2021. Copy of RIICO Ltd Office Order dated 17-08-2021
is enclosed at Annexure-R-10.

h. In reference to RIICO Ltd Office Order dated 17-08-2021, a committee visited
the Industrial Area (Karni Extension) on date 07-11-2023 and the committee
decided to recommend to declare Industrial Area (Karni Extension) as
developed. Therefore, RIICO Ltd has declared Industrial Area (Karni
Extension) as developed from date 01-04-2024 vide Office Order dated 25-
01-2024. Copy of visit of the committee for declaration of Industrial Area
(Karni Extension), District Bikaner as developed is enclosed at Annexure-R-
11.

As per RIICO Office order dated 17-08-2021 that “concerned Unit Head
will submit the proposal of declaring industrial area as developed to Head
Office with the details of date of issue of Administrative Sanction, Date of
issue of work orders, Finalization of all works as per tenders and completion
of all works as envisaged in A.S. (Administrative Sanction)”. However, on the
day of visit, it was observed that RIICO Ltd has not completed all works as
mentioned in revised Administrative Sanction dated 10-07-2015 despite this
fact, the RIICO has declared the Industrial Area (Karni extension) as
developed area from 01-04-2024.

Action taken report: - Rajasthan State Pollution Control Board has issued
show cause notices/ DO letters/letters to RIICO Ltd to obtained Consent to
Establish/Consent to Operate of RIICO Industrial Areas and to ensure the
compliance of provisions of Water (Prevention and Control of Pollution) Act’1974
and Air (Prevention and Control of Pollution) Act’1981. Details of the same is as

under: -

1) A Show cause notice was issued to RIICO Ltd, Bikaner vide letter No.
F.14/Tech-Bikaner/(51-CETP)/RPCB/Plg./736-738 on date 02-09-2020 for

not applying renewal of Consent to Establish or Consent to Operate and
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2)

3)

4)

S)

6)

7)

failed to comply with the conditions of Environment clearance. Copy of Show
Cause Notice is enclosed as Annexure-R-12.

A Show cause notice was issued to RIICO Ltd, Bikaner vide letter No.
F.14/Tech /Bikaner (45)/RPCB/B&C/1340 on date 05-10-2020 for not
applyving renewal of Consent to Establish or Consent to Operate and failed to
comply with the conditions of Environment clearance. Copy of Show Cause
Notice is enclosed as Annexure-R-13.

A Show cause notice was issued to RIICO Ltd, Bikaner vide letter No.
F.14/Tech/ Bikaner(45)/RPCB/B&C/2430-2432 on date 04-01-2022 for not
applying renewal of Consent to Establish or Consent to Operate and failed to
comply with the conditions of Environment clearance. Copy of Show Cause
Notice is enclosed as Annexure-R-14.

Letter were issued to Managing Director, RIICO Ltd, Jaipur for information
of Karni extension, not having valid Consent to Operate and update on action
taken for disposal of accumulated effluent generated from Karni Industrial
Area vide letter no F.14/Tech-Bikaner(45)/RPCB/HBC/960 on date 12-09-
2022, Copy of letter is enclosed as Annexure-R-15.

D.O. letter was written to Chairman, RIICO Ltd, Jaipur for apply Consent to
Establish /Consent to Operate under the provisions of Water (Prevention and
Control of Pollution) Act’1974 and Air (Prevention and Control of Pollution)
Act’1981 for all industrial areas vide D.O. no F.14(Gen-184)/RSPCB/B&l
/1280 on date 23-01-2024. Copy of D.O. letter is enclosed as Annexure-R-
16.

D.O. letter was written to Managing Director, RIICO Ltd, Jaipur to take

immediate steps to set up CETP & STP in Karni Industrial Area & apply
Consent to Establish/Consent to Operate for industrial areas under the
provisions of Water (Prevention and Control of Pollution) Act’1974 and Air

(Prevention and Control of Pollution) Act’1981 vide D.O. no F.14/Tech-

Bikaner(45)RSPCB/B&l /1357 on date 23-02-2024. Copy of D.O. letter is

enclosed as Annexure-R-17.

Letters were issued to RIICO Ltd, Bikaner for apply & obtain Consent to

Establish and Consent to Operate under the provisions of Water (Prevention

and Control of Pollution) Act’1974 and Air (Prevention and Control of

Pollution) Act’1981 vide Letters No: -

s RPCB/RO/BIK/Tech/Gen-78/1317-1319 dated 02-11-2023.

o UUMHA/ 8B /BT /250 /17781780 T&A1P 22-12-2023.

« RPCB/RO/BIK/Gen-259/1685-1867 dated 03-01-2024.

» RPCB/RO/BIK/Gen-259/2023-24/2416-2418 dated 21-03-2024.
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* RPCB/RO/BIK/Gen-259/182-184 dated 26-04-2024.
Copy of letters are enclosed at Annexure-R-18.

RIICO Ltd has not obtained Consent to Establish/Consent to Operate of
RIICO Industrial Areas under the provisions of Water (Prevention and Control
of Pollution) Act’1974 and Air (Prevention and Control of Pollution) Act’1981 till
date. Besides this, RIICO Ltd has submitted reply on date 07-05-2024, stating
that “A developer like RIICO is not required to obtain consent either under
sections 25 or 26 of the Water (Prevention & Control of Pollution) Act of 1974 or
under section 21 of the Air (Prevention & Control of Pollution) Act of 1981”. Copy
of RIICO Ltd reply dated 07-05-2024 is enclosed at Annexure-R-19.

Therefore, letters were written to the Member Secretary, RSPCB, Jaipur,
seeking guidance on this matter, via letter No. RPCB/RO/BIK/Gen-295/493-
494 dated 25.05.2024 and letter No. RPCB/RO/BIK /Gen-295/858 dated
14.06.2024. Copy of letters are enclosed at Annexure-R-20.

Recommendation: -

On the basis of observations made during site visit and facts brought in the
notice, the Joint Committee recommends that RIICO Limited may be advised to:-
1. To submit reason for put in use of Industrial area (Karni Extension) without

investment of 4277.29 lacs for implementing various environmental protection

measures and reason for not obtaining Consent to Establish/Consent to

Operate as per conditions of environment clearance dated 11-04-2017.

2. To ensure completion of all works as mentioned in revised administrative
sanction for development of Industrial Area (Karni extension) vide RIICO Ltd
Office Order dated 10-07-2015.

3. To submit concrete action plan for removing waste water accumulated in
Industrial Area (Karni extension) in scientific manner.

4. To obtain Consent to Establish/Consent to Operate and ensure compliance of
provisions of Water (Prevention and Control of Pollution) Act’'1974 and Air

(Prevention and Control of Pollution) Act’1981 for RIICO Industrial Areas.

ﬁ%;‘,//.,w y 4{3‘&}*

(Rajkumar Meena) (Kavita Godara)
Regional Officer Sub Divisional Officer
RSPCB, Bikaner Bikaner
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Annexure -R-1

Item No. O1
BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)
Original Application No.83/2024(CZ2)

Tahir Hussain Applicant(s)

Vs

Collector, Bikaner & Ors. Respondent(s)

Date of Hearing: 22.04.2024

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant (s): Mr. Vaibhav Pancholy, Adv.

For Respondent(s):

ORDER

1. The issues raised in this application is illegal operation of Karni
Industrial Area (Karni Extension) without there being any Consent to
Establish and Consent to Operate by Rajasthan State Industrial
Development and Investment Corporation Limited under the provisions
of Water (Prevention and Control of Pollution) Act, 1974 and Air
(Prevention and Control of Pollution) Act, 1981 Rajasthan State
Pollution Control Board had issued directions to Rajasthan State
Industrial Development and Investment Corporation Limited by various
correspondences dated 02/11/2023, 30/11/2023, 03/01/2024,
23/01/2024 and directed the Rajasthan State Industrial Development
and Investment Corporation Limited to obtain Consent to Operate
under the provisions of Water (Prevention and Control of Pollution) Act,
1974 and Air (Prevention and Control of Pollution) Act, 1981, but the
same has not been complied with.

2. A substantial issue of environment has been raised. Issue notice to the

respondents. Returnable within four weeks.
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3. Applicant is directed to take necessary steps for service to the
respondents by both ways and also on available email.

4. Respondents are directed to submit their reply within six weeks
through e-filing portal, preferably in the form of searchable PDF/ OCR
Support PDF and not in the form of Image PDF.

5. We deem it just and proper to call a report on the matter in issue, in

present application, from a Joint Committee consisting of:-

(i) One representative from the Collector Bikaner (Rajasthan)
(i) One Representative from the Rajasthan Pollution Control Board,
(Rajasthan)
6. The Committee is directed to visit the place and submit the factual and

action taken report within four weeks. The State PCB will be the nodal

agency for coordination and logistic support.

7. Applicant is directed to supply the required documents and copy of the
application to the committee and respondents within a week and after
compliance of service, the applicant has to submit an affidavit that the
notice and copy of the application have been served on the committee
and respondents.

8. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF.

List it in 224 July 2024.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM
22nd April, 2024

O.A. No. 83/2024(CZ)
K
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Annexure-R-2

Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302pq4
Phone : 0141- 2716804, 2716800 e-mail : member-secretary@rpcb.nic.in

Helpline No. : 0141-2716877
Date: J’.S'_/olr /jo.?ﬂ;

No. F.10 (589) RPCB/Legal/NGT/2024/ Yyy-|so

Regional Officer,
Rajasthan State Pollution Control Board,

Bikaner
Subject- Hon'ble National Green Tribunal order dated 22.04.2024 in Original Application No.
83/2024 (CZ), Tahir Hussain V/s Collector, Bikaner & Ors.

Sir,
With reference to above subject matter, it is to inform that the Hon’ble NGT has passed an

order dated 22.04.2024 and directed inter-alia as follow:-

5. We deem it just and proper to call a report on the matter in issue, in present application,

Jrom a Joint Committee consisting of:-
(i) One representative from the Collector Bikaner (Rajasthan)
(i) One Representative from the Rajasthan Pollution Control Board, (Rajasthan)

6. The Committee is directed to visit the place and submit the factual and action taken
report within four weeks. The State PCB will be the nodal agency for coordination and

logistic support,
You are hereby nominated as member of the committee and also appointed as Nodal Officer

on behalf of RSPCB with the direction to ensure compliance of Hon’ble NGT dated 22.04.2024. Copy of
Hon'ble NGT order dated 22.04.2024 is being enclosed for ready reference.

Enclosed-As above
(Vijai N.)
_ Member Secretary
Copy to following for Information and for further necessary action —
1. District Collector, Bikaner
Member Secretary

rare OlgNAature

gl Digitally signed by
» Designation gie
Date: 2024.
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B o ~ - o _ _Annexure-R-3

RAJASTHAN STATE INDUSTRIAL DEVELOPMENT
- & INVESTMENT CORPORATION LIMITED

UDYOG BHAWAN, TILAK MARG, JAIPUR

No.: IP/P-6/IDC/09/ S Y-L 0] Dated: [{" January , 2010

OFFICE ORDER

Sub:  Administrative _sanction for development of Industrial Area, Karni

Extension, Bikaner. .

The Infrastructure Development' Committee of the Board of Directors (lDC} vide item (15) of
its meetmg held on 16.12.2009 has accorded approval for development of Industrial Area,
-arni (Extension), Bikaner at an estimated cost of Rs.4754.49 Tacs as per details given below:

() Total Area under the scheme : 374.75 Acres
(i)  Land under encroachment and proposed

to be planned and developed in future :  158.35 Acres
{iii)  Clear land area undertaken for the

deveiopment under this sanction : 216.4CAcres
{iv) Saleable land area out of the area at )

S.i70, (iii}, above § 113.25 Acres:

(a) Industrial:  i08.27 Acres \°3-8¢ Wy '
(h) Residential :  6.00 Acres
(c) Commerciai - 8.98 Acres

Total 123.25 Acres

_ _ (Rs. in lacs)
[ SNo. | Particulars Amount (Rs. in lacg).
_ A. | Direct Charges
ﬂ—_l, Compensation of Jand ~109.83
e 3. [ Civil Works 1
. | (a) Survey & Demarcation 26.16
| "(b) Levelling of Land 113.07
4 (c) Construction of Road & C.D. works : .
| 7" (i) Construction of Internal Roads & CD Works ik 43166
| i (ii) Construction of link road : 305.50 |
8 | (d) Construction of Drains / Conveyance system [CETP
= | (i) 3torm Water Dra'ns (internal) o » 39377
T Gy dnwernal Convcyarce System tor effiuent _ 230.00
i—_ T fJU_fDIIL.» auce.s ‘ efﬂu—-m to. CE""P 1 =000
[l Aoriwire_ ___uﬁ.._'. o 585
2. | Water Supply Scheme o K 18899
8 4. | Power Supply Scherre: o B e . i
) eying of pover T EE I S Y S
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g : —— . - p— ——— ..........-A..._.u--j—-—--'—— 72I68
i (h) hu-oe!_\l*\up 1 e m——— 7874
L2 (ngirect Harvivos gl —————— 549
| 6| Proviston tor Water Harvesting RTINS 502'40
} s Proviston for up-gradation (‘lfi!_]_ﬁ_!_llt_[_l_lg_t}l_l_'g__ L 3851l73
l Sub 'l‘ugl: e ——————— v )
TR T AT YT T ey
10) Overhond Chargon = e s
T (1) 19 of compensation amount . 110
n (11)__10% on vemaining — | 374.19
. (b) 1% of Compensation amount for VAL 1.10
_ “v] 19 of Compensation amount for sSpr 110
l (d) 2% of Compensation amount for EDT_____ _2.20
| () Interest on capital during construction period (24 months) 523.07
' Total Development cost of the area _ e 4754.49
g, #
. (Lalit Kumar Gupta) & e
: Advisor (Infra)
Lopy £
)~ Tinancial Advisor / Advisor (Infra)
2. Secretary
3 Addl. Chief Engincer
' GM (Finance)/DGM (F-IP&I)
1§ Sr. DGM (P&D)
5. SE (Power)
7. OSD (Land)
3. Unit Head, Bikaner
Sr. DGM (P&D

-
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RATASLHAN STATE INDVXITIAL DEVRY PMENT AND INVESTMENT
Q.Qlldl&f.mm, YOG DHAWAN: CILAK MARG. JABR -
* 3 i f No. iPVE-1(8)-32015/ J7¢

W(V :ﬁ".i‘{’_\' ' Daed: /ot iz, 2015

Sub Raci\'i'.ed Agministrative sanction for developmeit of Industrial Area, Kami /Exin.
kKnner. '

The Infrastructure Daveloprient Commitiee of the Board, of Direstors, vide itein 22 of s

meeling drted 30.06.2015, has aecorded approval for revissd administrative sanction fo-

development of ne:: industnl rroa, Kari (Exti) Rikenor at 'an estimated cost of

Rs. [1444.7% iac (rupees anc hundred fourrsen crore torty four. lac & thiry two ficusand:

only, as pe:r stailg given below :- ‘
: ' In Acres

(i) Total Ares under<hs scheme 8. 137475

(i)~ Lead under encroachnert and proposed- © be planned and  158.35

devzloned in futurs. 5 d
(i) Clear land prea underta'ien for the'devolopment under tiis sanclion 216,40

(iv)  Suleubl Tund uren sut of the area ot S, No. (I11), above 132,50
w ' gj [ndustrial 110.59
. : ) Repidentiai 16.65
(c)-Cominercial . 4.13
§ _ Total ' 13137
8. Parliculars . ! Existinp | Amount
I Mo, ’ . ]| Adinmr, | (FJ in lac)
| : i Sanctlon |
L--I,_ T > 2 : 3 ' 5 ‘:
|_A- | 'Direct Charges . [ .
| _1__| Compensation of Iand | 109.83 |  1]8.4¢
Lo Glvil Works - ! )
' [a) Sucvey & Demorcation - . ' 26.16 8.7
Ir____, (b} Levelling of Land - g 113077 307
( | (¢) Construction of Road & C.D. Works - N 1
[ (i) Construction of Internal Rowdls & CD works - 43166 53725
: i) Construction of link road 305501 118598 !
| (d) Construction of Dralng/Conveysnce system/CETP ]
]““' (i) Storm Water-Dralns (Intemal) _ « | 393971 1230.8%
|~ "1} tnternal Conveyance systen: for ellluent | 30000 400.001
. |"" .| (11i) Conveyance systein of eMuent (o CETP IRE 400.00 400.00 |
- |____| (iv) Construction.of CETP . 5 800.00 | _2600.00
i (v).Construction of STP ' ' 0.00] 17500
r— (vi) Solid waste disposal pround . 0.00 300,00 |
' (¢) EIA Study 0.00 25,00
. (1) Arboriculture - 31559 A7)
3 | Water Supply Scheme . . . 188.99 3[9.3215
"4 " Power Supply Schieme S, I
7| '{u) Caying_of-power lines : 13785 15240
™) Street Lighl ‘ | 7268 11230
8 [Indirect Services | 78 74 2591
"% | Provision for Water Hurvesting | sas| 341
"~ " Provision for ap-gradution of Infrastruciure B 50240 122380
=" ol — - 1 488173 | 93018
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(2. GM (Civil), 'RIKCQ T, Jofpur
- Seeretary, RUCC.Lidsla
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Annexure-R-4

pa P Rajasthan State Pollution Control Board
jﬁﬂ_ﬁf‘“:__}: 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
a."f.-’.&}-‘? Phone 0141-5159600,5159695F ax: 0141-5159697

12 www.rpch.nic.in

Registered

File No F(MUID)/Bikaner(Bikaner)/1(1)/2011-2012/75621-75623

Order No  2011-2012/MUID/810 Dispatch Date:  17/01/2017

M/s RIICO Ltd

Regional Manager, Bichhwal |
District Bikaner
Sub Consent to Establish under section 25/26 of lhe Water (Prevention & Control of Pollutan,
Act 1974 and under section 21(4) of Air (Prevention & Control of Pollution) Act. 1981.
Ref  Your application(s) for Consent to Establish dated 20/12/2011 and subsequent correspondence

Sir,

Consent to Establish under the prowisions of section 25/26 of the Water (Preventior

Control of Pollution) Act. 1874 (herenafter to be referred as the Water Act) and wurdc

section ?1of the Air (Prevention & Control of Pollution) Act 1981, (hereinafter ¢ D

referred as the Air Act) as amended to date and rules & the orders issued thereunder i~

hereby granted for your RIICO Industrial Area plant siuated / proposed at Karr

Extension Tehsil:Bikaner District:Bikaner Rajasthan under the provisions of the —ai

Art(e) Thie consent 1s granted on the basis of examination of the information furmishec ©

you n consent application(s) and the documents submitted therewith subject o I

foliowing conditions -

1 That this Consen! lg Lstablish s valid for a penod from 20/12/2011 to 30/11/2014 &
date of Commencement of production | commissioning of the project or activiucs
whichever is earlier

2 That this Consent is granted for manufactunng ! producing  following products | L,
products or carrying out the following acliviies or operation/processes or  pProvic o

f5llowing services with capacities given below

Type Quantity / Capacity

Particular

[INDUS TRIAL AREA DEVELOPMENT Actvily 86 87 HI CIARI

i e

5 That in case of any ncreasc in capacity or addiion / modification / alteration or cha - j
i producl mix of process Of raw malenial or fuel the project proponent s required
pbtain fresh consent o eslabhish

4 lhat the control equipment as proposed by the apphcant <shall be installed before
operation is started for which prior consent to operate under the provision of the Waics
Act and Air Act shall be obtaned lhis consent to establish shall not be treated as

consent to operate _ |'
fAL ey

Page !
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Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004

N Phone: 0141-5159600,5159695Fax: 0141-5159697
MEE T www rpch nic in
Registered
File N F(MUID)/Bikaner(Bikaner)/1(1)/2011-2012/7621-7523
Order No 2011-2012/MUID/B10 Dispatch Date: 17/01/2012

That in case any category ‘A’ or category ‘B’ project as mentioned in the
schedule of EIA notification dated 14.09.2006 (with amendments till date) come
up in the industrial area then that individual industry/project will have to obtain
environmental Clearance from the competent authority prior to its
commencement/construction.

That the Environmental Clearance shall be obtained from the State Level Expert
Appraisal Committee, Rajasthan for installation of CETP,

That Environmental Clearance shall be obtained as per schedule prescribed in
the FEIA Notification dated 14.09.2006 with subsequent amendments for the
Industrial Area.

That entire waste water of the industrial area shall be treated in the proposed
CETP and trcated waste water shall be reused by the industries maintaining zero
discharge status within/outside the industrial area.

That permission of Central Ground Water Authority shall be obtained for
withdrawal of ground water before starting operation of the industrial area and
prior to obtain consent to operate from the Board.

That individual unit coming up in the area shall obtain separate consent to
establish and consent to operate individually and shall comply with the
provisions of the Air (Prevention & Control of pollution) Act, 1981, the Water
(Prevention & Control of Pollution) Act. 1974, the Environment (Protection) Act,
1986 and Rules and Notifications issued thereunder.

¢ That this consent to establish is being issued for development of industrial area

s

in 86.82 Hectares.

That project shall be executed as per the plan approved by the competent
authority.

That the Project Proponent shall comply with the provisions of Hazardous Waste
(Management, Handling & Transboundary Movement)) Rules, 2008.

That the cost of project shall not exceed Rs. 47.54 crore.

Ttat. not withstanding anything prowided hereinabove, the State Board shall have
power and reserves s nght as conlained under section 27(2) of the Water Act and
under section 21(6) of the Air Act to review anyone or all the conditions imposed
here in above and to make such vanation as it deemed fil for the purpose of
comphance of (he Water Act and Air Act

Thal the grant of this Consent to !stablish s issued from the environmental anqle
only and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force The sole and complete

esponsibilily  ta comply with the conditions laid down in all other laws for the time being
" lorce rests with the industry/ unit/ project proponent o

Page S of 1
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Rajasthan State Pollution Control Board

A
Mﬁ—“ 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
S Phone: 0141-5159600,5159695Fax: 0141-5159697
| /4 www rpcb.nic.in
Registered
File No ° F[{MUID)/Bikaner(Bikaner)/1(1)/2011-2012/75621-7623
Order No 2011-2012/MUID/810 Dispatch Date: 17/01/2012

17 lhat the grant of this Consenl to Establish shall nol. in any way, adversely affect o
jcopardize the legal proceedings. if any instituted in the past or that could be instituec
against you by the State Board for wiolation of the provisions of the Act or the Ruies
made thereunder

This Consent to Establish shall also be subject, beside the aforesaid specific conditions
to the general conditions given in the encliosed Annexure. The projecl proponent will
comply with the provisions of the Water Act and Air Act and to such other conditions as
may from time to tme, be specified by the State Board under the provisions of the
aforesaid Act(s) Please note that non compliance of any of the above stated conditions
would tantamount to revocation of Consent to Establish and project proponent / occupier
shall be hable for legal action under the the relevant provisions of the said Act(s)

This bears the approval of the competent authority

Yours Sincercly

e
Group Inchargc
Copy To:-
4 -
1Y 1 1 Regional Officer Regional Office Rajasthan State Pollution Control Board. Bikaner

v 2 Master File /(
" \

Group Incharye

4
CTre——

I aq
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To,

State Level Environment Impact Assessment Authority, Rajasthan

4, Institutional Area, Jhalana Doongri, Jaipur-302004

" Phone: 0141-2705633, 2711329 Ext. 361
o, 771 {«)/SEIAA/SEAC-Raj/Sectt/Project/ Cat. 7(c) (978)/ 15-16

. I Jaipur, Dated: |1 1 APR Lﬁ”

Shri BR Chauhan
Office of the Regional Manager,

RIICO Limited, Industrial Area Bichhwal,
Bikaner, Rajasthan-334006.

Annexure-R-5

Sub: Environment Clearence For Setting up of Karni Industrial Area (Extension) Project, 7

B K M - Khasra No-77/19, 77/20, 77/21, 77/27, 77/28, CHAK GARBI Khasra No-
371, 373, 374, 377, 378, 383, 419 Area-86.82 Hectares at Near Village-Chak Garbi &
7 BKM, Tehsil & District-Bikaner, Rajasthan. :

This has reference to your application dated 21.05.2014 seeking environmental clearances
for the above project under EIA Notification 2006. The proposal has been appraised as per
prescribed procedure in the light of provisions under the EIA Notification 2006 on the basis of the
mandatory ‘documents enclosed with the application viz. the questionnaire, EIA, EMP and
additional clarifications furnished in response to the observation of the State Level Expert
Appraisal Committee Rajasthan, in its meeting held on 24.07.2014 and 6.10.16

2. Brief details of the Project:

B Category/Item No. (in  |Category - 7C
' | Schedule); _
2 Location of Project 7BKM - Khasra No-77/19, 77/20, 77/21, 77/27, 77/28,
ChakGarbiKhasra NO-371, 373, 374, 377, 378, 383, 419 Area-
86.82 Hectares at Near Village- ChakGarbi& 7 BKM, Tehsil-
| _ & Disttict- Bikaner , Rajasthan |
| 3 Projcct_Details Land - S.N|  particulars -Ar;a Percentage(%) -
' use Break up o L : (Ha)
1. | Plant Area 43.88 50.55
2. | Roads/Corrid |- 18.35 21.14
3, | Plaritation 3.0 346 .
. 4. Open Area | 2157 24.85
i Total 86.82 100
4 | Salient features This is an Industrial Area Development Project.
! regarding products and )
; | process in brief
' including Plant
5 Raw Materials Description Requirement
‘requirement ( In case of | Soil 1225 MT/km for road

more then one product | Stone laying of km length.

Raw material for each | Aggregates

product specified ) Bitumen

hnark;'.t near by the project site.

Source of the construction material is the local available
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Solid waste /haz. waste
quantities and
management

Approximately 45 to 50 kg/day ol munieipul sohd wasto
Wwill'be generated from the construction camp and
construction site. This. will be collected and disposed b1f in
a fenced pit at dugout the slte for making eompost,
Approximately 500-1000 persons will be Involved at during
the operation phaso of the project. Taking into conslderation
approximately 0.15 kg/person/day of municlpal solld waste
generation, The fotal munloipal waste generation In the
proposed industrial aren will be about 75-150 kg/dny.

Total waste water generation

7 Use of substances or  |Rach Indlvi&ﬁl'll_i_ﬁdilﬂtr:j? would obtain soparate nuthorlzation
materials which are from RSPCB for disposul of E-wasto.
hazardous _ o
8 | Project Cost 11444.32 Lakhs e _
9 | Water The daily water requiremént for the project will be 974 KLD
Requirement & Source . . -
Particulars Dnm‘nnd‘ : - Quantity
Industrial 1760 KLD
[ndustrial plots will be allotted on
~ poro discharge basis ' -
_ Fresh . 214 KLD
Domestic | water "
' | demand =
Source of watet:-,

Area | Waste [Disposal
LTI Iy >
Industrial +0:00 KLD - fIndustrial plots will be allotted
: 4, ! | on zero discharge basis, The
units have to set-up their own
| ETP, ‘

_ 171KLD | Wastewater treated from STP

Domestic , will be used in green area/
' plantation.,

)?J Fuel & Energy Existing Power Line will be extended.

{ 11" | Environment ' SLN e Investment in
Management Plan o, | . Activity Lalds
i L.

2 Setting up of STP 175.0
for treating
domestio  waste
water up to reused
level of residential
area, commercial ’
area and
institutional area
(upto 1 MID
oapacity) _—
3 Development of land | 300,00
il site waste
. disposal
\ ‘M 4 Laying of internal 800.00¢ ;
N _
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effluent conveyance
system .
5 | EIA Study and allied | 25.00
work under head of
ptovision of EIA
Study -
6 Arboriculture . 371.37

7 | Constructionof As per need
piezometric wells

8 Rainwater, harvesting | 5.92-
. Total 4277.29 lacs

CSR Activates along
with budgetary
breakup

| CSR Budget is Rs 486,32 Lacs for F.Y 2016.17,

 Following activities-shall be undertaken as part of CSR:

» Promoting / Providing Health Care.

* Setting up homes and hostels for women and orphans.

* Promoting educafion ' including special education and
employment enhancing vodational skills.

13

ETP

[Effluent. Treatment . Plant (ETP) and/or Sewage Treatment
Plant (STP) as per their requirement in compliance with the
IRSPCB norms. Although RIICO is proposing to install a CET

During the operation phase of the ptoject, water pollution will
be in the form of industrial effluent as well as domestic
cffluent from industrial units in the industrial area. Mitigation
of water pollution will be the responsibility of each individual
indistrial mit. Polluting industrial units will have fo install

for Treatment of Effluent generated from existing Karni In

{Area and Tnd. Area Bichhwal ensuring a zero liquid discharg,

Facility in proposed Project arcasp
Treated water from ETP and/or STP shall be utilized by the
industrial units within their premises for reuse in process/
gardening/ non-potable usage. Any excess quantity of treated
water can be sent to green areas of RIICO by industries after
taking permission from RICO. All the utiits will opt for "Zero
Discharge System". o . .

14

GreenBelt/Plantation

| plan will'be adopted:

There is 70.10 acre land area other than saleable, Out of
which RIICO proposes to dévelop the Green belt in 23.53
acre (33.57%) area within the project site as Green Area.
Besides, individual industries will also dévelop green area in
their own plot as pet RSPCB:Consent Condition. In order to
assure proper greenbelt development, following management

Healthy and established sapling having 1m height should be
selected for planting in greenbelt to avoid mortality. The tall
shrubs and dwarf trees with 3 m spacing between plants and
rows is sufficient while medium and tall trees in middle and
rear rows are to be planted at a distance of 6- 7m and 8-10m
apart respectively depending upon the space available..
Close plantation is recommended for accommodating more
number of trees per unit area resulting in more leaf surface

Close plantgtion with three tiers system keeping dwarf trees
L 7 i
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with round CAnopy exposed to the source or emismon |
followed by medium and tall trees with ¢ ylindrical canopy is |

Ideal design for the polluted area, because all plants are
exposed fo the pollutants. Thick plantation shall be done
along the periphery and along the proposed road,

Close plantation also result in tall trees with deeper roots and
ultimately yield more bio- mass per unit area and more
efficlent absorption of pollutants. Plantation of trees in
staging arrangement in multiple rows across the direction of
the wind is recommended for better trapping and absorption
of the pollutants,

Wbt [Local Trec species areto be planted, S
’Eh" 15 [Budgetary Breakup for Budgetary provision for labour welfare during the
([ Labour construction phase may be taken as Rs. 92.63 lacs. From
Sl the project , ﬁis expected that 2000 persons will get direct
employment and about 10,000 persons will get indirect
employment. - J

3. The SEAC Rajasthan after due considerations of the relevant documents submitted by the project
proponent and additional clarifications/documents firnished to it have recommended for
Environmental Clearance with certain stipulations, The SEIAA Rajasthan after considering the
proposal and recommendations of the SEAC Rejasthan hereby aceord Environmental Clearance to
the project as per the provisions of Environmental Impact Assessment Natification 2006 and its
subsequent amendments, subject to strict compliance of the terms and conditions as follows;

PART A: SPECIFIC CONDITIGNS
I. CONSTRUCTION PHASE .
ir f( 1 Consentfo E’staﬁl-i_sh'-’.:,éhal-lbs.o_btgined,from-RPCB_'beDr@-Bm:vOf any construction work at the
R SR G A e T
i)

27y The: PP shall submit the following doguments to RECB at the fime of applying for CTE:
v Details of re-cycling plant with its progess.
V' Certificate from Structural Engineer for seismio safety.
v' Copy of an efficient Electrical plan submitted to RVPNL for technical clearance to
power supply and distribution scheme. . !
3. For conservation of electricity and to reduce energy-losses the management shall ensure that
 the electripal voltage is stepped down from. 132 KV to 33/11 KV and-distributed at this level
and finally brought to 440 volts. The PP shall ensute obtaining prior permission from the SE,
JVVNL regarding power demand of 2 MVA,
4. For better environmental safeguards, the PP shall provide sufficient number of transformers of
adequate capacities for environmentally sound power distribution.
@Tbc P.P. shall inform the RSPCB at the time of applying for CTE regarding investment on the
various activities to be taken up under proposed Environment Management Plan,The details of
; the plan should be submitted to the RPCB at the time of applying for CTE. As envisaged, the

i P.P. shall invest at least an amount of Rs, A277.29 lacs (before the project is put into use) for
implementing various environmental protection measures.

6. That the grant of this E.C. is issued from the environmental angle only, and does not absolve
the project proponent from the other statutory obligations. prescribed under any other law or
any other instrument in force. The sole and complete responsibility, o comply with the
conditions laid down in all other laws for the time-being in force, rests with the industry / unit /
project proponent. Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under section 16 of the
National Green Tribunal Act, 2010, N

7., The PP shall ensure providing 33% area of the total plant area under green cover, as proposed.
Trees and shrubs of local species shall be planted to allow habitat for birds with appropriate

(distance ﬁ();&th/ebounda;y.
25 o
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. An amount of Rs. 486,32 Lakhs should be spread-under CSR ag above. The expenditure on
these activities shall be reflected in the books of account when presented for auditing of
accounts. The proposal should contain provision for toilets for girls in nearby schools. The
proposal should contain provision for monthly medical camps, distribution of medicines and
improvement in educational facilities in the nearby schools and water supply to the town. The
Detailed action plan of CSR activities shall be submitted by the PP to RSPCB at the time of
upplying for “Consent to Establish”. 3 '

The P.P. shall ensurc taking necessary steps on urgent basis to improve the living conditions of

the labour at site. The proposed Budgetary provision of Rs. 92.63 lakhs shall be made for the

housing of construction labor within the site with all necessary infrastructure and facilities such
as health facility, sanitation facility, fuel/preferably LPQ for cooking, along with safe drinking
walcr, medical camps, and toilets for women, créche for infants. The housing may be in the

. form of temporary structures to be removed afier the completion of the project. Details of

g provisions should be submitted to RPCB at the time of obtaining CTE.

h; 10. The PP shall ensure that, the Green Roof Technology is implemented and put in place.

i 11. The PP shall provide a System for composting of MSW within'the campus and its use/disposal.

12. The PP shall provide a System for BMW management. ' o

13. The PP shall take measures to ensure 10% reduction of overall power demand which shall be
met by solar system including the provision of solar water heating /chilling etc.

14. The PP shall review and specify employment opportunities (direct /indirect numbers) to local
persons. . o - g

15. The PP shall ensure implementation of fire fighting plan as approved.

16. All required sanitary and hygienic measures shall be in place before starting consfruction
activities. The safe disposal of waste water and solid waste generated during the contraction
phase shall be ensured.

17. For disinfection of waste water, appropriate terfiary treatment shall be given.

18.All the topsoil excavated during the' construction shall be stored for use in
horticultute/landscape development within'the project site; ™ * :

19. Disposal of muck during construction phase shall not ¢reate any- adverse eéffect. on the
neighboring communities and be disposed taking the necessary precautions for general safety
and health aspects of the people, only in approved sites with the approval of competent
authority. ' = .

20. Construction spoils, including bituminous material and other hazardous materials must not be
allowed to contaminate water courses and the dump sites for such material must be secured so
that they do not leach into the ground water, - .

21. The diese] generator sets to be used during the construction phase shall be low- sulphur-diesel
type and shall conform to Environment (Protection) Rules for air and noise emission standards.

22. Vehicles hired for bringing construction material and laborers to the. site shall be in good

conditions and shall conform to applicable air and noise emission standards and shall be

—~

9.

]

operated during non-peak/approved houts.
23. Ambient noise levels shall conform to residential standards both during day and night.
Incremental pollution loads on the ambient air and noise quality shall be closely monitored
during construction phase, '
24. Fly ash shall be used as building material in the construction as per the provisions of Fly Ash
notification of September, 1999 as amended from time to time (The above condition is
oy applicable only if the project is within 300 km of Thermal Power Station as per present
iy provisions).
25. Ready mixed concrete must be used in building construction,
26. Storm water control and its re-use as per CGWA and BIS standards for various applications.
27. Water demand during construction shall be reduced by the use of pre-mixed concrete, curing
agents and other best practices, )
| 28. Permission to draw ground water, if any, shall be obtained from the CGWA/CGWB prior to
) construction/ operation of the project.
P 29, Separation of grey and black water shall be done by the use of dual plumping line for
| " sleparation of grey and black water. “
30. Treatment of 100% grey water by dt:central\iﬁd/tmatment shall be done.
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. 01 pressure reducing devices or sensor based control, ‘
32. Adeguate measures shall be taken to reduce air and nojse pollution during construction keeping =
in mind CPCB norms on noise limits. - -
/ 33. Qﬁzque _walls s_hpll meet prescriptive requirement as per Energy Conservation Building Code
ior all afr--:ond‘ltmned spaces, whereas, for non- air-conditioned spaces, by use of appropriate
thermal insulation material to fulfill the requirement.

34.A Fmt Aid Room will be provided in the project both during construction and opération of the
project, :

35. Any hazardous waste generated during construction phase shall be disposed off as- per
EBPPﬁgablc fules and norms with necessary authorization® of the Rajasthan Pollution’ Control

oard. '

36. The approval of the competent authority shall be obtained for structural safety of the buildings
due 10 earthquake, adequacy of fire fighting equipments, etc as per National Building Code
2005 including protection measures from lightening ete,

37. Regular supervision of the above and other measures for monitoring shall be in place
throughout the construction phase, so as to avoid nuisance to the surroundings.

38. Guidelines issued by concerned ministry for water scarce atea ;should be followed,

39. The PP shall abide by the provisions relating MSW handling and management rules.

40. Review and revise the requirement of DG set capacities for 100% power back up through to
optimization of power back up in case of power failure and emergency. - .

41.No “A” category projects( as per schedule of EIA Notification Dtd 14" Sept. 2006) would be .~
allowed in the Industrial area, All "B” Category units should be zero discharge units and -
should have their own self sufficient ETP. The treated waste water should be reused in their
own process/premises. Any violation by Industry in this regard would be the responsibility of
RIICO for taking action. o e T o .

42. As proposed, the CETP (if and whenever provided) for units other than “B” category industries
‘would also be based on zero discharge status. Such CETP would take separate BC. The
location of the CETP would be such that the Wiste watér fiotn the connected industries can be

" conveniently collected and brought to the CETP &nd the treated water can be conveniently sent

b} back to the respective units for reuse.

' @i The water requirement during operational phase has been stated to be 974 KLD (Industrial

"~ Fresh water demand : 760 KLD + Domestic Fresh Water demand: 214 KLD). For which, the
necessary permission of water supply from CGWA should be submitted to RSPCB at the time
of applying for CTE, At the time of applying for CTE the PP should get it confirmed from
RSPCB that no illegal bore well exists in the proposed site. :
44 Potable water supply from suitable legal source should be ensured by RIICO prior to allotment
to the Industries. ' il
45. Use of Sensor based urinals/tabs for commercial ateds will be made. =

46. A copy of the EIA/EMP Report of this Project shall be submitted by the consultant fo the
QCL |

II OPERATION PHASE

1. An independent expert shall certify the installation of the Sewage Treatment Plant (STP) and
a report in this regard shall be submitted to the RPCB, before the project is commissioned for
operation. Discharge of treated sewage shall conform to the norms & standards of the
Rajasthan State Pollution Control Board. - '

2. The PP shall ensure providing 33% area of the total plant area under green cover.

3. For conservation of electricity and to reduce energy losses the management shall ensure that
the electrical voltage is stepped down from 33 KV to 11 KV and distributed at this level and
finally brought to 440 volts.

4. Rain Water harvesting (RWH) for roof run-off and surface run-off, as plan submitted shall be
implemented. Before recharging the surface run off, pre-treatment must be done to remove
suspended matter, oil and grease. The RWH plan shall as per GOI manual

5. The solid waste generated shall be properly collected & segregated before disposal to the City

Municipal Facility. The in-vessel bio-conversion technique may be used for composting the
organic waste. Q

et LYy usc ui WLHIUI%
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: zngo’r;z:rdf:;ls waste including biomedical waste shall be disposed of as per applicable Rules
' with necessary approvals of the Rajasthan State Pollution Control Board.

- Soil and ground water samples will be tested to ascertain that, there is no threat to the ground

water quality by leaching of heavy metals and other toxic contaminants. As proposed the PP

would provldclflwe no. of peizometric wells at locations indicated in the site map and
quarterly monitoring of these wells water would be started before allotment of plots
to the industries.

g. The D. G. sets with acoustic enclosures to be operated with stack height as per RPCB norms.

L Inchrnlenta] pollution loads on the ambient air quality noise and water quality shall be
penofilc:a_lly monitored after commissioning of the project.

10. Application of solar energy shall be incorporated to illumination of common areas, lighting
for gardens and street lighting in addition to provision for solar water heating. A hybrid
system or fully solar system for a portion of the apartments shall be provided.

1 T.rafﬁc congestion near the entry and exit points from the roads adjoining the proposed project
site must be avoided. Parking shall be fully internalized and no public space shall be utilized.

12. Ambient air quality monitoring stations shall be set up in consultation with RPCB in the down
wind direction as well as where maximum ground level concentration of PMio & PMys,, SO,
NOy, CO, CO,, are anticipated. ' .

13. A Report on the energy conservation. measures confirming to energy conservation norms
finalize by Bureau of Energy Efficiency shall be prepdred incorporating details about building
materials & technology, R & U Factors etc. Quantify energy saving medsures.

14, Proper system of channelizing excess storm water shall be provided.

15. The power factor shall be maintained near unity.

16. A balance sheet certified by a Authorized Financial Expert to-clearly indicate the provision
made / amount spent for EMP/ERP/CSR/ Safety/ Legal Obligations etc to be enclosed in the
six monthly report to be submitted to RPCB/SEIAA.

17. Re-cycled water to match standards for cooling water system,

18. Adequate measures shall be-taken to prevent-odor from solid waste processing and STP.

19. Use of Sensor based urinals/tabs for commercial areas will be made.

20. For Horticulture, sprinkler system will be followed.

21. There will be no restriction of movement for the villagers.

22. AH commitments made during the public hearing and during the presentation at SEAC should
be adhered to in a phased manner. : N

23. The SEIAA, Rajasthan reserve the right to add new conditions, modify/ annual any condition
and/or to revoke the cleatance if implementation of any of the aforesaid condition/other
stipulations imposed by competent authorities is not satisfactory. Six monthly compliance
status report of the project along with implementation of environmental measures shall be

submitted to MoEF, Regional Office, Lucknow, SEIAA, Rajasthan & RPCB, J aiput.
B GENERAL CONDITIONS '

1. The environmental safeguards contained in Form 1-A shall be implemented in letter and

spirit.

2. Six monthly monitoring reports shall be submitted to SEIAA, Rajasthan and Rajasthan State
Pollution Control Board. ‘

3. Officials of the RPCB, who would be monitoring the implementation of environmental
safeguards, shall be given full cooperation facilities and documents/data by the PP during
their inspection, A complete set of all the documents submitted to SEIAA, Rajasthan shall be
forwarded to the DoE, Rajasthan and Rajasthan State Pollution Control Board.

4. In case of any change(s) in the scope of the project, the PP requires a fresh appraisal by
SEIAA/SEAC, Rajasthan,

5, The SEIAA/SEAC, Rajasthan reserves the right to add' additional safeguard measures
subsequently, if found necessary, and to take action including revoking of the environmental
clearance under the provisions of the Environment (Protection) Act-1986, to ensure effective
implementation of the suggested safeguard measures in a time bound and satisfactory manner.

6, All the other statytdty clearances such as the approvals for storage of diesel from the Chief
Controller of Explosives, Fire department, Civi| Aviation Department, Forest Conservation
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. PP from the competent authority.

The PP shall ensure advertising in at least two local nows papera widaly clrculated In the
region, one of which shall be in vernacular language that, the project has been accorded

~nvironmental clearance and copies of the clearance letters are available with SEIAA,
Rajasthan and the Rajasthan State Pollution Contral Board and may also be seen on the

website of the Board at www.rpebiic.in. The advettisement shall be made within 7(seven)
days from the date of issue of the environmental clearance and a copy shall also be forwarded
to the SEIAA, Rajasthan and Regional Office, Jaipur(S) of the Board.

.~ These stipulations would also be enforced amongst the others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)

Act, 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EIA Notification® 06.

9. Under the provisions of Environment (Prétcction) Act,. 1986, legal action shall be initiated
against the proponent, if it is found that construction of the project had been started without
obtaining environmental clearance.

10. The Environmental Clearance is subject to the specific condition that the PP shall obtain prior
clearance from forestry and wild life angle including clearance from Standing Committee of
the National Board Wild Life if applicable. It is further categorically stated that grant of EC
does not imply that forestry and wild life clearance shall be granted to the project and that
their proposals for forestry and wild life clearance will be considered by the respective
authorities on their merits and Decision taken. The investment made in the project, if any,
based on environment clearance so granted, in anticipation of the clearance from forestry and
wildlife angle shall be entirely at the cost and risk of the project proponent and Authority or
Ministry of Environment & Forests shall not be responsible in this regard in any manner.

AL UL, B DO OO, aa L A T O R LR R T LR T

¥ (Rajesh Kumar Grover)
. Member Sceretary,
SEIAA Rajasthan.

No. F1 (4)/SEIAA/SEAC-Raj/Sectt/Project/ Cat.7(c) (978)/ 15-16
Copy to following for ix_nformation and necessary action:

1. Secretary,Ministry of Environment;Forest & Climate Change, Govt. of India, Indira Paryavaran
Bhawan, Jor Bagh Road, Aliganj; New.Delhi-1 10003. - ;

Addl. Chief Secretary, Environment Department, Rajasthan, Jaipur.

‘Smt. Alka Kala, Chairperson, SEIAA, Rajasthan, 69-A, Bajaj Nagar Enclave, Jaipur

Sh. Sankatha Prasad,(IFS Retd.),250; Gomes Defenge Colony,Vaighali Nagar,Jaipur.

Member Secretary, Rajasthan State Pollution Control Bogrd, Jaipur for information & necessaty action

and to display this sanction on the website of the Rajasthan Pollution Control Board, Jaipur, ‘

Secretary, SEAC Rajasthan. _ ;

7. The CCF, Regional Office, Ministry of Environment & Forests, RO(CZ), Kendriya Bhawan, e
Floor, Sector ‘H’, Aliganj, Lucknow-226 020,

8. Environment Management Plan- Division, Monitoring Cell, MoEF, Paryavaran Bhavan, CGO
Complex, Lodhi Road, New Delhi-110003. ; .

9. Programmer,Department of Environment, Government of Rajasthan, Jaipur with the direction to
upload the copy of this environmental clearance on the website, - - '

SR

Ty

b

o

tlﬂ o - . MS SEIM(Ra]asthnn)
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Annexure-R-6

=

£z Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone :0141-5159699,5159604 e-mail : member-secretary(@rpcb.nic.in
TollFreeHelpLineNo. : 18001806127 Ext. 7

F14/ (23)Policy/RPCB/Plg / 1§52 40 (29 Date: ¢2/s6 [asr
’ Office Order

In suppression to earlier office order no. F14/ (23)Policy/RPCB/Plg/01-44 dated
08.05.2018, the State Board regarding the categorization of the industries/ projects/
processes/ activities/ mines for the purpose of consent mechanism, revised categorization
for consent mechanism shall be as follows:

1. Red Category of industries/ projects/ processes/ activities/ mines : Annexure A
2. Orange Category of industries/ projects/ processes/ activities/ mines : Annexure B
3. Green Category of industries/ projects/ processes/ activities/ mines : Annexure C

This bears approval of the competent authority.

M=

(Dr Vijai Singhal)
Member Secretary

F14/ (23)Policy/RPCB/Plg Date:
Copy forwarded to the following for information and necessary action:

1. The Principal Secretary, Department of Environment, Government of Rajasthan,

Jaipur.

P.S. to Chairperson, RSPCB, Jaipur.

Sr.PA to Member Secretary, RSPCB, Jaipur.

The CEE/CSO/CAO/HOO, RSPCB, Jaipur.

The Group In-Charge, CPP/Textile/Mines & SCMG DS/ HOGM/ MUID/CD & Legal

/PDF, Training Project & [EC/ Plastic & Liquid Waste/Hazardous Waste Cell/ BMW,

ECC, Solid & E-waste/ PCV, Complaints, Grievances, VIP & EC Compliance/ RTI

cell, RSPCB, Jaipur.

6. The Regional Officer, Regional Office, RSPCB, Alwar/ Balotra/ Bharatpur/ Bhiwadi/
Bhilwara/ Bikaner/ Chittorgarh/ Jaipur South/ Jaipur North/ Jodhpur/ Kishangarh/
Kota/ Pali/ Sikar/ Udaipur.

7.  GIC (IT), with directions to upload on the State Board’s website.

Sh Arun Joshi, Joint Director (PRO), DIPR, Jaipur.

9.  Guard File.

G

o

Member Segretary

Page 34


hitendraindia79@hotmail.com
Typewritten text
Annexure-R-6

hitendraindia79@hotmail.com
Typewritten text
Page 34


Annexure A
Category: Red

8. No. Industry Sector
1 |Aerial rope way

2 |Airports and Commercial Air Strips

3 |Any industry/ industrial activity/ process/ operation/ facility not covered in any of the categorization and
having coal fired boiler with steam generation capacity more than 5 T/r

4 |Asbestos and asbestos based industries

5 | Automobiles Manufacturing (Integrated Facilities)

6 |Basic Chemicals and electro chemicals and its derivatives including manufacture of acids

7 |Cement/Clinker Manufacturing

8 |Chemical Fertilizer (excluding formulation)
9 |Chlor Alkali

10 |Chlorates, perchlorates and peroxides

11 |Chlorine, fluorine, bromine ,iodine, and their compounds

12 |Coke making, liquefaction, coal tar distillation or fuel gas making

13 |Coke oven plant

14 |Common treatment and disposal facilities (CETP, TSDF, E-Waste recycling, CBMWTF Effluent
conveyance project, incinerators, MSW sanitary landfill sites, STP and Fecal Sludge Treatment Plant)

15 |Dairy and dairy products - large and medium scale

16 |DG set of capacity of 2 5§ MVA Capacity

17 |Dyes and Dye-Intermediates

18 |Emulsion of oil & water

19 |Fermentation industry including manufacture of yeast, Malt, beer, distillation of alcohol (ENA) (distillery)-
Large & Medium Scale

20 |Fiber glass production and processing (Excluding moulding)

21 |Fire crackers manufacturing and bulk storage facilities

22 |Halogenated hydrocarbons

23 |Handloom/ Carpet weaving (with dyeing and bleaching operation)

24 |Health care establishment (As defined in BMW Rules)

25 |Heavy engineering including Ship Building (With investment on Plant & Machineries more than Rs. 10
Crores)

26 |Heavy water plant

27 |Hotels (3 Star & Above) and/or Hotels having 100 rooms and above

28 |Industrial carbon including electrodes and graphite blocks, activated carbone, carbon black

79 |Indusirial Estate/ Parks/ Complexes/ Areas/ Export Processing Zones/ SEZs/ Biotech Parks/ Leather
Complexes (except solar and wind Industrial Estate/ Parks/ Complexes having areas upto 500 hectares)

30 |Industrial gases namely :— a) Chemical gases: Acetylene, hydrogen, chlorine, fluorine, ammonia, sulphur
dioxide, ethylene, hydrogen sulphide, phosphine; b) Hydrocarbon gases:
Methane, ethane, propane

31 |Indusiries engaged in recycling/ reprocessing/ recovery/ reuse of Hazardous Waste under schedule IV and
other schedule of Hazardous Waste (M, H & TBM) Rules, 2016 and its amendments and Municipal Solid
Waste (M &H) Rules, 2000 and its amendments

32 |Industry or process involving foundry operations having capacity = SMT/hr

33 |Industry or process involving metal surface treatment or process such as pickling/ plating/ electroplating/
heat treatment/ phosphating or finishing and anodising/ enameling/ galvanizing

34 |Ink, Pigment and Intermediates other than formulation

35 |Iron and Steel (Involving processing from ore/integrated steel plants) and or Sponge Iron industries

02.06.2020
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Category: Red

S. No. Industry Sector

36 |Isolated storage of hazardous chemicals (as per schedule of Manufacture, Storage & Import of Hazardous
Chemicals Rules, 1989 as amended )

37 |Lead acid battery manufacturing (excluding assembling & charging of acid lead battery)

38 |LPG bottling plant

39 |Manufacturing of explosives, detonators, fuses including management and handling activities

40 |Manufacturing of Glue and Gelatin

41 |Manufacturing of Lead Glass

42 |Manufacturing of lubricating oils, greases or petroleum based products (excluding blending only)

23 |Manufacturing of paints, Varnishes, pigments and intermediate (excluding blending/ mixing)

44 [Mining and/or ore beneficiation

25 |Non-alcoholic beverages (soft drink) & bottling of alcohol/ non alcoholic products- Large & Medium

46 |[Nuclear power plants

47 |0il & Gas extraction including CBM (Offshore & onshore extraction through drilling wells)

48 |0il and gas transportation pipeline (hav ing DG set of more than or equal to 5 MVA)

49 |Oil refinery (Mineral oil or Petro Refineries)

50 |Organic chemicals manufacturing (excluding formulation)

51 |Pesticide specific intermediates

52 |Pesticides (Technical) (excluding formulation)

53 |Petrochemicals (Manufacture of and not merely use of as raw material)

54 |Pharmaceuticals (excluding formulation)

55 |Phosphate rock processing plant

56 _|Phosphorous and its compounds

57 |Photographic films and its chemicals

58 |Ports & Harbours, Jetties and Dredging Operations

59 |Power generation plants (excluding Solar and Wind Renewable Power Plant of all capicity and mini hydal
plant of less than 25 MW)

60 |Primary metalergical units such as aluminium ,copper, iron, zinc, lead etc.

61 |Processes involving chlorinated hydrocarbons

62 |Processing of nuclear fuel

63 |Pulp and/or paper manufacturing

64 |Pyrolysis Plant

65 |Railway Locomotive workshops/ integrated Road transport workshop

66 |Railway Stations (Outward passenger handled 10 million per year)

67 |River valley project

68 |Ship breaking activities

69 |Slaughter houses (as per the notification S. O. 270(E) dated 26.03.2001) and meat processing industries,
bone mill, processing of animal horns, hoofs and other body parts

70 |Sugar (excluding Khandsari)

71 |Synthetic detergents and soaps (large and medium scale)

72 |Synthetic fibers including rayon, tyre cord, polyster filament yarn

73 |Synthetic leather, foam and related products except isolated moulding

74 |Synthetic Rubber, Tyre and tube manufacutring- Large & Medium

75 [Tanneries

76 |Vegetable oils including solvent extraction and refinery/ hydrogenated oils

77 |Yarn/ textile processing involving any effluent/ emission-generating process, bleaching, dyeing, printing and
scouring

78 |Ferrous and nonferrous metal extraction involving different furnaces through melting, refining, reprocessing,

casting and alloy making

02.06.2020
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Annexure B
Category : Orange

S. No. Industry Sector

1 |Aluminum and copper extraction from scarp using oil fired furnace
2 |Any industry/ industrial activity/ process/ operation/ facility which is not covered in Red or Green
category but having coal fired boiler with steam generation capacity upto 5 T/hr

3 |Assembly and charging of acid lead battery / Dry cell battery (more than 10 battery per day)

4 |Automobile servicing, repairing and painting (with washing)

5 |Ayurvedic and Homeopathic medicine (with Boiler)
6 |Bakery/ Confectionery/ Sweets production (with production capacity 2 1tpd with oil, gas or electrical
oven)

7 |Bio Fuel (with boiler and/or using organic solvents)

Brickfields (excluding fly ash brick manufacturing using lime process)
9  |Building and construction project > 20000 Sq. M township and area devepoment project 5 hectare and
more/ dwelling units 50 and more

10 |Candy Manufacturing - Large & Medium Scale

11 |Cashew nut processing

12 |Ceramic, Refractories

13 |CFL, tube light bulb and so on

14 |Chanachur and ladoo from puffed and beaten rice(muri and chira)

15 |Coal Washeries

16 |Coated electrode manufacturing

17 |Coffee seed processing

18 |Coke briquetting (except sun-drying)

oo

19 |Compact disc, computer floppy & cassette manufacturing

20 |Cotton ginning & processing (Large and Medium Scale units)

21 |Cutting, sizing and polishing of marble, granite, kota stone and other stones (Except edge cutting &
Chowkhat making)

22 |Dairy and dairy products (small scale)

23 |DG set of capacity > IMVA but <5 MVA) (Isolated)

24 |Dismantling of rolling stocks (wagons/coaches)

25 |Dry coal processing industries involving ore sintering, palletisation, grinding, pulverization.

26 |Fermentation industry including manufacture of yeast, Malt, beer, distillation of alcohol
(ENA)(distillery)- Small Scale

27 |Fertilizer (granulation and formulation only)

28 |Fish feed,poultry feed and cattle feed

29 |Fish processing and packaging

30 |Flakes from rejected PET bottle

31 |Flour mills (with washing)

32 |Food & food processing including fruits & vegetable processing, food additives
33 |Footwears without leather footwears

34 |Forging of ferrous & non- ferrous metal (using oil or gas fired furnaces)
35 |Formulation of Pesticides, agro chemicals and so on and R&D Facilities

02.06.2020
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Category : Orange

S. No. Industry Sector

36 |Formulation/ paletization of camphor tablets, naphthalene balls from camphor/ naphthalene powders

37 |Gems and jewellery (using furnace and metal finishing)

38 |Glass and fiber glass moulding

39 |Gravure printing, digital printing on flex, vinyl

40 |Guar and guar gum

41 |Gypsum board

42 |Handloom/ Carpet weaving (Dry process- Large & Medium scale)

43 |Heavy engineering including Ship Building (With investment on Plant & Machineries less than Rs. 10
Crores)

44 |Hot mix plants

45 |Hotels (Less than 3 star) and/ or Hotels having more than 20 rooms and less than 100 rooms

46 |Ice cream manufacturing

47 |industry not covered in any other category and having source of Air and/or Water pollution

48 |Industry or process involving foundry operations having capacity < SMT/hr

49 |Jute processing without dyeing

50 |Lime manufacturing (Using Lime Kiln)

51 [Liquid floor cleaner, black phenyl, liquid soap, glycerol monostearate manufacturing

52 |Manufacture of mirror from sheet glass

53 |Manufacture of Starch/Saggo

54 |Manufacturing of Glass (Except Lead Glass)

55 |Manufacturing of iodized salt from crude/ raw salt

56 |Manufacturing of mosquito repellent

57 |Manufacturing of Paints, Varnishes, pigments and intermediate (blending/mixing only)

58 |Manufacturing of silica gel

59 |[Manufacturing of toothpowder, toothpaste, talcum powder and other cosmetic items

60 |Marriage Gardens/ Lawns with land area more than 2500 sq.m

61 |Mechanized laundry using oil fired boiler

62 |Metal fabrication with painting operation

63 |Mineral grinding (including hydrated lime without Kiln)

64 |Mineral Processing / Separation plant (crushing, screening and washing)

65 |Modular wooden furniture from particle board, MDF, Swan timber etc, Ceiling tiles/ partition board
from saw dust, wood chips etc. & other agricultural waste using synthetic adhesive resin, wooden box
making (With Boiler)

66 |New highway construction projects

67 |Non-alcoholic beverages(soft drink) & bottling of alcohol/non alcoholic products- Small Scale

68 |Oil and gas transportation pipeline (having DG set of more than 1 MVA and less than 5§ MVA) and/or
having gas based power plant of more than 5§ MW

69 |Organic chemicals manufacturing (formulation)

70 |Parboiled rice mill

71 |Pharmaceutical formulation and for R&D purpose (for sustained release/extended release of drugs only

02.06.2020
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Category : Orange

S. No. Industry Sector

72  |Plaster of paris

73 [Ply board manufacturing including veneer & laminate using boiler and thermal fluid heater

74 | Potable alcohol (IMFL) by blending, bottling of alcoholic products

75 |Power press

76 _|Printing Ink manufacturing (Formulation)

77__|Printing or etching of glass sheet using hydrofluoric acid

78 |Printing press

79 |Producer gas plant using conventional up-drift coal gasification ( linked to rolling mills, glass and
ceramic industry, refractories for dedicated fuel supply)

80 [Railway Stations (Outward passenger handled >1million to <10 million per year)

81 [Reprocessing of waste plastic

82 |Restaurant > 25 Seats

83 |Scrapping centres (for end of life of vehicles and other scraps such as plant and machineries, structural
material, railway coaches and wagons etc.)

84  [Spinning & weaving and yarn doubling - Large & Medium Scale

85 |Spray painting, paint baking, paint stripping

86 |Stone crushers

87 _[Surgical and medical products including prophylactics and latex

88 |Synthetic detergents and soaps [excluding soap manufacturing (handmade without steam boiling) and
synthetic detergents formulation] - small scale

89 |Synthetic resins

90 |Synthetic rubber and foam moulding

91 |Synthetic Rubber, Tyre and tube manufacutring- Small Scale

92 |[Teflon based products

93 _|Thermocol manufacturing (with Boiler)

94 |Thermometer making

95 _|Tobacco products including cigarettes and tobacco/ opium processing

96 |Transformer repairing/ manufacturing

97 |Tyres and tubes vulcanization/hot retreading

98 |Water treatment plant

99 |Wet mix macadam

100 [Wire drawing & Wire netting
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Annexure C
Category : GREEN

Industry Sector

All types of Commercial testing laboratories (except diagnostic centres)

Assembling of Acid lead battery (up to 10 batteries per day excluding lead plate casting)

w| | -

Automobile fuel outlet (Only dispensing) having adequate arrangements for vapor collection
during dispensing

E=S

wn

Automobile servicing & repairing (without washing)
Ayurvedic and Homeopathic medicine (without Boiler)

Bakery/Confectionery/Sweets production (with production capacity <Itpd with oil, gas or
electrical oven)

Bamboo & Cane product including Manufacturing from cane and bamboo of shopping bags,
ornament boxes (only dry operations)

Bi-axially oriented PP Film along with metalising operation

Bio Fertilizer

10

Bio Fuel (without boiler and/or using organic solvent)

11

Bio/agro waste based briquettes by dry pressing only (sun drying) without using toxic or
hazardous wastes

12

Blending of melamine resins & different power, additives by physical mixing

13

Book Binding.

Building and construction project from 2,500 to <20,000 sq.m built up area

15

Candy Manufacturing (SSI)

16

Cardboard or corrugated box and paper products (excluding paper or pulp manufacturing and
without using boiler)

Carpentry and wooden furniture manufacturing with the help of electrical (motorized) machines
such as electric wood planner, steel saw cutting circular blade etc.

18

Cement products (without using Asbestos) like pipe, pillar, jali, well ring, block/ tiles etc.

19

Coke briquetting (sun drying)

20

Cold Rolling Mill

21

Compressed Biogas / Biogas plants except domestic biogas digester

22

Cottage Industry for manufacturing of pickle , papad, badi, mangodi etc.

23

Cottage Industry for manufacturing of spices (Spices Mills)

24

Cotton ginning & processing (small scale units)

25

Dal Mills

26

Decoration of ceramic cups & plates by electric furnace

27

Diesel Generator sets (<1 MVA) (isolated)

28

Distilled water (without boiler)

29

Edge cutting and Choukhat making

30

Engineering and Fabrication units (without metal treatment)

31

Facility of handling, storage and transportation of food grains in bulk

32

Fly ash export, transport and disposal facilities

33

Garment manufacturing (washing without detergent)

34

Glass, ceramic, earthen potteries and tile manufacturing using electrical kiln or not involving
fossil fuel kilns

33

Glue from starch (physical mixing)

36

Handicrafts Unit without furnace and surface treatment

37

Handloom/ Carpet weaving (Dry process- SSI)

38

Hotels (upto 20 rooms)

39

Insulation and other coated papers (excluding paper or pulp manufacturing) manufacturing

40

Jobbing and machining

41

Leather footwear and leather products (excluding tanning and hide processing)

42

Lubricating oils, greases or petroleum based products (only blending at normal temperature)

43

Manufacturing of handicrafts/decorative/fancy items, only dry processes with no source of air

emissions

02.06.2020
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Category : GREEN

No.

Industry Sector

44

Manufacturing of optical lenses (using electrical furnace)

45

Manufacturing of pasted veneers without using boiler or Thermic Fluid Heater or by sundering

46

Marriage Gardens/ Lawns with land area <2500 sq.m

47

Metal utensils (Dry mechanical operations only)

48

Mineral stack yards/ Railway sidings

49

Mineralized water

50

Modular wooden furniture from particle board, MDF, Swan timber etc, Ceiling tiles/ partition
board from saw dust, wood chips etc. & other agricultural waste using synthetic adhesive resin,
wooden box making (With Out Boiler)

51

0Oil and gas transportation pipeline (having small gas based power plant up to 5 MWs and/ or upto
D. G. sets of 1| MVA)

32

0il mill ghani & extraction (no hydrogenation/refining/ solvent extraction)

33

Packing materials manufacturing from non ashestos fibre, vegetable fibre yarn

54

Phenyl/ Toilet cleaner formulation & Bottling

55

Polythene & plastic processed products manufacturing ( virgin plastics)

56

Poultry, hatchery, Piggery

57

Power looms (without dyeing and bleaching)

58

Puffed rice (muri) (using oil, gas or electrical heating system)

59

Pulverisation of bamboo and scrapwood

60

Railway Stations (Outward passenger handled < Imillion per year)

61

Ready mix cement concrete

62

Reel manufacturing

63

Reprocessing of waste cotton

Restaurant (< 25 seats)

65

Rice Mill (Rice hullers only)

66

Rubber goods industry (with baby boiler only)

67

Saw mill

Seasoning of wood in steam heated chamber

69

Soap manufacturing (Handmade without steam boiling)

70

Spinning & weaving , yarn doubling (SSI)

71

Steeping and processing of grains

72

Stone carving (non-power operated tools)

73

Storage of ice-cream

74

Tea processing

75

Tyre retreading by cold process

76

Personal Protective Gears such as face masks, personnel protective equipment (PPEs) etc.
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Annexure-R-?
l

Rajasthan State [ndustrial Development |

>
£ - & lavestment Corporation Ltd. |
J:‘ﬁ:l&w (A Rajasthan Government Undertaking)

Unit OMce, lndustrial Ares, Bichwal,

R "co ‘ Bikaner-334006
Tel/Fax: 0151-2250023 (O)

CIN No.: U13100RJ19698GC001263

FROW W RS T
el GSTIN: 08BAABCR4695J1ZW
Email: Bikaper@riico.co.in =
|9-7 & V985 ¢

OFFICE ORDER o[V 2%

Exercising the power as per rule no 12C of RIICO Dlisposal of
land rules 1979 and its amendment from time to time, Arf:a
of 1445 acre of Industrial Area Karni (Extention) District
Bikaner (Rajasthan) is hereyby declared as developed w.e.f.
01-04-2024 (Except plot no A-504,F-529,F-530,E-562 FO.E_
565 ,C-566 to C-569A) as all the basic infrastructure facilties
like road, water, power and street light have been made

available in this area.
X“H
)Y
(M.C. Rfeena)

Regional Manager
RI1CO,Bikaner

Copy To:
1. P.S. to M.D. RIICO Ltd., Jaipur for kind information of M.D.
2. District Collector, Bikaner

£—3. Financial Advisor,RIICO ,Udhyog Bhawan Jaipur |
4. G.M. (Civil) RIICO ,Udhyog Bhawan Jaipur l
5.Adviso(Infra)/Advisor(A&M), RIICO,Udhyog Bhawan Jaipur "
6. Sr. DGM (Fin) IP1, RIICO ,Udhyog Bhawan Jaipur
7. G.M. DIC Bikaner
8. Branch Manager RFC Bikaner
9. ARM./AAO-1/Manager(Law)/ASE/S.I/]r. Asst :
10. Presidesnt.... Loncku Samtl.. Nxe.a. Jd avang (=i
11M/sr?~:*( ..... ?H)'B'h"’

25
Regional Manager

Head Office : Udyog Bhawan, Tllak Marg, Jalpur-302005, Ra
Fhone 0Q141-2227751(6 Lines). 5113201 (6Lines), Fax:0141-5104804, Emalll::lsc':l::‘ra(:’.iﬁ] ¢
A, e

L P e e | Sy
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Annexure-R-8

ISTING INDUSTRIAL AREA KA
(INDUSTRIAL AREA KARNI)

RS KHASRA NO. 419 MIN. UNDER STAY BY HBLE HIGH COURT ' T
[BEEH PRIVATE LAND UNDER STAY BY HBLE HIGH COURT 21-16 BIGHA ,i' ;
B ~r1vATE LAND NOT HAND OVER BY REVENUE DEPTT. 12.00 BIGHA i
2 o /f - §
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LAND USE OF RESIDENTIAL
AREA UNDER SCHEME 27.13 ackes 100
AREA UNDER RES. PLOTS 1665 Ackes a1
ol AREA UNDER ROADS 7.40 acaxs ¥
—J AREA UNDER OPEN 2.36 Ackes a7
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) Cembu 039 e
] AREAUNDER FACILITY 0.72 ackes 260
] el
-
" o
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1. PREVIOUSLY THE UNIT OFFICE IN LETTER DATED 27.09.2005 HAS INFORMED THAT LAND MEASURING 548 BIGHA 16
BISWA (342.45 ACRES) HAS TAKEN IN TO POSSESSION. HOWEVER , THE PT SURVEY OF AREA MEASURING 417.70 ACRES
SUBMITTED BY UNIT OFFICE. (AREA UNDER RANGOLI CERAMICSIS NOT TAKEN IN CALCULATION.

2. THE REVISED PLANNING OF THE PROPOSED INDUSTRIAL AREA HAS BEEN DONE ON THE SURVEY RECIEVED FROM THE
UNIT OFFICE VIDE LETTER NO. 2168 DATED 09.01.2008. IN THE SURVEY PLAN UNIT OFFICE SHOWN PART LAND UNDER
COURT STAY/POSSESSION NOT GIVEN/ ENCROACHMENTS, THEREFORE PART AREA HAS BEEN KEPT FOR FUTURE
PLANNING.

3. AS PER MASTER PLAN CERTAIN LAND AREA IS UNDER PUBLIC & SEMI-PUBLIC AND AGRICULTURE USE, UNIT OFFICE IS

REQUIRED TO PLACE THE PROPOSAL FOR CHANGE OF LAND USE IN MASTER PLAN BIKANER, TO COMPETENT AUTHORITY.

4.a. AROAD 30.00 MTS. WIDE ON THE NORTH SIDE OF EXISTING INDUSTRIAL AREA KARNI IS PROPOSED TO WIDEN UPTO

45.00 MTS, WIDE .

b, BLOCK SHOWN AS "A" & 'B" IN THE EXISTING INDUSTRIAL AREA KARNI HAS BEEN REVISED W.R.T. ALIGNMENT OF 45,00
MT. OF ROAD. IN REVISED ALIGNMENT OF 45.00 MTS. WIDE ROAD SEGMENT OF 30.00 MTS. WIDE ROAD HAS BEEN
DELETED. ABOVE WILL BE FINALISED AFTER GETTING SURVEY OF THE LAND FROM UNIT OFFICE. ACCORDIINGLY
PLANNING OF LAND FOR EFFLUENT DISPOSAL SHALL BE REVISED.

5. THIS IS TENTATIVE PLANNING APPROVED FOR DEMARCATION PURPOSE, UNIT OFFICE MAY SUBMIT THE DEMARCATION
PLAN FOR FINAL APPROVAL OF LAY OUT PLAN BY COMPETENT AUTHORITY.

6. THIS DRAWING SUPERCEED EARLIER APPROVED DRAWING NO. IPV/ 618/ 2010 DATED 24.03.2010.

7. THIS DRAWING HAS BEEN APPROVED BY M.D. VIDE PARA NO.286/N ON DATED 11.06.2010 IN SECTION FILE, FURTHER
DRG.NO.IPI/469 DT. 17.06.2010 HERE BY RELESED .

INSTITUTE

CENTRAL ARID ZONE RESEARCH

RIICO

SCHEDULE OF PLOTS

TYPE|  SIZE AREA |NOs. [t e
sp AS PER SITE 29,000.00 02 [25.00] 15.00] 15.00| 15.00)
A 80.00m x 125.00m 10.000.00 | 04 |12.00] 7.00 [ 7.00 [ 7.00
c 60.00m x  100.00m 6000.00 07 | 10.00] 5.00 | 5.00 | 5.00
E 50.00m x  80.00m 4,000.00 24 | 800 | 4.00 | 4.00 | 400
F 30.00m x  65.00m 2,000.00 70 | 5.00 | 3.00 | 3.00 | 3.00
G 30.00m x  50.00m 1500.00 18 | 5.00 [ 300300300
Gl 25.00m x  40.00m 1000.00 24 |so0| - [300 (250
H 20.00m x  35.00m 700.00 10 400 | - ]300 200

TOTAL NOs. OF PLOTS 159
SCHEDULE OF RESIDENTIAL PLOTS
TYPE SIZE AREA [NOs, |—3- 2288
ont | st | smen | ean
A 12.50m x 24.00m 300.00 52 | 450 [ 300 - |3.00
B 10.00m x  20.00m 200.00 109 [450 | 150 | - |250
c 8.00m x  17.00m 136.00 218 | 3.00 | 150 [ - |2.50
TOTAL NOs. OF PLOTS 379
LAND USE
TOTAL AREA UNDER SCHEME 417.70 acres 415,83 ACRES
AREA UNDER FUTURE PLANNING  201.30 AckEs
AREA UNDER REVISE PLANNING ~ 214.53 ACRES  100%
AREA UNDER IND. PLOTS 108.44 acrEs  s0.55%
AREA UNDER ROADS 45.34 AcRES  2L14%
AREA UNDER SERVICES 10.92 acrEs  s5.09%
AREA UNDER OPEN 7.44 ACRES  346%
AREA UNDER COMMERCIAL 8.26 ACRES  385%
AREA UNDER C.ET.P. 7.00 ACRES  326%
AREA UNDER RESIDENTIAL 27.13 ACRES  1265%

TENTATIVE PLAN FOR DEMARCATION

REVISED PROPOSED LAYOUT PLAN
SPLIT GROWTH CENTER,OF KARNI
(EXTENSION KARNI IND.AREA)
Distt : BIKANER, RAJASTHAN.

LEGEND WORK IN RESIDENTIAL COLONY

1. Boundary Wall 1.14 KM

2. Single Lane Road 3.41 KM

3. Precast RCC Culvert
1000 X 1000 MM 4 Nos

4. Precast RCC Culvert N——
750 X 750 MM 11 No.s N

5. Foot Path 610 Mtr.

6. Residential Pillars of 756 No.s Seeemm—

LEGEND WORK IN INDUSTRIAL AREA

1. RCC Drain 1.00 X 1.00 Mtr. 3.53 K. M o)

2. RCC Drain 0.45 X 0.60 Mtr. 3.36 KM

3. RCC Drain 0.60 x0.75 Mtr. 1.45 K.M.

1P1/439/2008

1P1/618/2010
1P1/649/2010

DT. 07.03.2008

DT. 24.03.2010
DT. 17.06.2010

N
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" Annexure-R-9

-
RIICO
Rajasthan State Industrial Development
& Investment Corporation Ltd.
(A Rajasthan Government Undertaking)
Unit office : Sr. Regional Manager, RIICO Ltd,
Ind. Area Bichhwal, Bikaner — 334 006
Ph  0151-2250023/2251236 Fax - 0151-2251614
A E-mail . bikaner@riico.co.in
RegqisteredAD/SpeedPost/Couner CIN:U13100RJ1969SGC001263
No W=7
Date: ‘g} f)’).‘ ).
R 4A
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-
1I€o
e Rajasthan Stato Industrial Developmont

8 Investment Corporation Ltd.
(A Rajasthan Government Undartaking)
Unit office : 5 Reglonal Manager, RICO Ltd |
Ind Aten Blchhwal, Bikaner - 334 006
Ph o 0161-2250023/22512306 | ax 01512251614
(-mall - bikaner@@ico co.in

RegislerpdAL/Speed oal/Couel CIN U13100RJ1006¢ SGCO01263
No:
Date

A g Oy A o Q) am g dd ff aildd QAN A @i &
wd e e gardal @) o e e g ) [ g A e @ A
Aedfe godadl A wcilfa A o @ el sl & e gudaR @
quarg @ Q@ @ N waifda @ el gdd dder N g M odrg/ up QIERIE
ananrern /s gRa wiaor i @l SRR L ICIRIEIRN gefl Gy w3
fopdar @A | e i) g e aaw A ad wrlad @ gy A areNecenadl
A arrg e i awRend A quiier, vy ) el il il b |

g arus werfaar wa o |

JYRATE,
W&,

sﬂJ -
afves Ayl udeld,

Qa1 fe10,Nb1W
afaferf— 1. e Rren de@e, B @) el |
) mgdd, foren SER b, W A, e &) gard |
3 wenvdas (o), Qe (o, TENT W, ST @Y e |
4 oA ST, SR WS HyvT T AUSd, foare, VBN D
Tl Ud e priare] g |
/31?21&1, i) guewgial vaRiger, aitenfia &5 Fofl, ABFR D
g gd dngwd SRiArE &
Q\Q_L" e

aRe ANy vde®

‘ Head Office : | Idyog Bhawan, Tilak Marg, .'|ui11l.|r-.l.t}2(ltlS
Phone ; 01415113201, 2227751 Fax : 0141-5104804 Email @ riicot@riico.coin
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& Annexure-R-10

Rajasthan State Industrial Development & Im estment Corporation Ltd..
Udvog Bhawan, Tilak Marg. ._Iaipnr-30200'5

No. [PI/P-5/Policy07 Pt |33

Dated: 1:’.,-\112_-1;;1, 2021
OFFICLE ORDER

orrdn ¢ =

ar No. IPI/P-3Policy (17/P1-111/3512 dated 24.02.2G10 and
the following Commitiees of

or opening of
jaration of

In supersession o Circul
Office Order even no. 2684 dated 30.03.2017.
reby re-constituted for giving recommendations 1

officers are he
i lots In Industrial areas as well as dec

Industrial Area 1o allotment of p
Industrial Arca, as developed:

A. For Opening of Industrial Area for allotment of plots.
not below the rank of RM in HO. -

T GM (Civil) or its representatives

Convener.

_ Concerned Officer In-charge of P&D Cell in H.O/ Officer authorizec by
Advisor (infra).

_ Unit Head cencemed.

(R

sl

The Unit Head concerned will submit the proposal for opening of Industrial Are2
for allotment of plots in the Industrial Area once the demarcation at sit€ of the plots

cted in front of proposcd plots. The Committee after receiving

and roads are constru
proposals from the Unit Head concerned will visit the concerned Industrial Area

and will submit the repordrecommendation <0 the Managing Director for approval

{0 start the process of allotment in the : ndustrial area concerned.

B. For Declaring the Industrial Area as Developed
i low the rauk of RM in Head Office —

1. GM (Civil) or its representatives not be

Convener. =
> Concemned Officer In-charge of P&D Cell/ Officer authorized by Advisor

(Infra)
3. Concemned SE (Power) or its representative not below the rank of AEn in

Head Office
4. Unit Head concerned.

The Unit Head concerned will submit the proposal to Head Office regardin2
completion of infrastructure waork in the Industrial Are2 along with followiné

details:

1. Date of issue of Administrative Sanction.
2. Date of issue of work orders.
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3. Finalization of all works as per Tenders.
4. Completion of all works as envisaged in A.S.

The committee after receiving proposals from the Unit Head concerned. will visit
the concerned Industrial Arvea and submit the report/recommendation to  the
Managing Director for in-principle approval to issue order (0 declare the industrial
area as developed by the Unit Head concerned as per provision in rules.

This bears approval of the Managing Director.

v

1 o
(RIIkII\?IiIi Riar_./[h.ag»)
Executive Director
Copy to:

All Unit Heads

Financial Advisor

Advisor (A&M)

CGM (Inv./SEZ)

GM (Civil)

GM (BP)

AGM (P&D) (SKG/DKS) /Sr. RM (P&D) (SL/LCM)/ RM (P&D)
SE (Power) 1 & 11

Q. STP

\_)QfDGM (IT) — for uplcading on RIICO website.

Copy alse to:
1. PS to MD for kind information of MD

‘J1_-h-wru—

° 0~ o
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Annexure-R-11

Visit note of the Committee for declaration of Industrial Ared Karni (Extn.),

District-Bikaner as Developed.

111781 dated 17.08.2021,
xtn.), District-

i mrni'licc
In reference o office order number IPI/P-5/Policy/07/Pt-11 El[I;?k:mcr on
comprising of following officers has visited the industrial Area Kami (E
07.11.2023:-

Sh. Vinod Kumar Sr. Regional Manager (P'?'PJ
Sh. Anoop Kumar Saxena Sr. Regional Manager (Civil)
Sh. Deepak Kumar Mittal XEN (Power)

In addition to above, Sh. Krishan Kumar, ARM and Sh. Sajjan Kumar,

accompanied during the visit.

1.
2,
LY

ARM Bikaner werc also

, . r ; ial Area
Unit Bikaner has submitted information about the infrastructure details pruwded in Industna

Kami (Extn.) which is placed in the file.

The Comments/Observations of the committee are as under !
ent of Industrial Area Karni (Extn.),

10 Rs, 11444,32 lakh.
ed layout plan are as under :

|. Revised Administrative Sanction for Developm
District-Bikaner was issued on 10.07.2015 amounting
The Details of the land use of Industrial Area as per approv!

[E%]
H

“Sr. | Particulars Area(in Acre) Area Proposed to be ~|

No. declared as developed

| (in Acre)
1. Industrial area under plots (157 Nos.) 108.44 108.44-13.14*=95.30 |
2. | Area under roads 4534 45.34-1.42=43.92

| 3. | Area under services 1092 ~1.0342.44=347

‘4. | Area under open - 744 | 181 |
] Total| 17214 | 14450

* |1 industrial plots (A-504, F-529, F-530, E-562, E-563, E-564, E-565, C-566, C-567,
C-568. C-569A) are under litigation/land de-acquired having area 13.14 acre arc not
considered for declaring as developed.

3. The details of infrastructure provided i.c. BT road, water supply distribution line, power
line&street lights are marked in thelayout plan of Industrial Area. Photographs showing

development works of roads, power line, and street light are enclosed.
4. Details of major work orders and finalization certificates of work as reported by unit office

are as under :-
[Sr. | Name of Work Date of issue of | Date of Completion of
_..NLl - i work order work

1. | Construction of road and C.D. 03.02.2011 09.11.2011
|| works at Industrial arca Karni Extn. - [
2. [Providing bituminous work on| 26092017 | 15032018
ll | existing WBM road at /A Kami '
L I(Extn) 3 SR

ox '_ L
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3 Laying of 11 KV Power line at| 12.022013 22062013
__Industrial area Kami Extn. S I —
& P&F of Sireet light at Industrial | 12122012 15.03.2013
~_area Kami Exin. N B W™= -

S SITC of LED lights in place of  03.02.2021 16.03.2021

Conventional lights (Retrofit) at '
_industrial arca Kami Extn. | y _

6 Construction  of  Tubewell at 29082011 04.12.2011

(. —1

industrial area Kami Extn. I | I _ —
"3 Construction of SR, CWR, laying 24.07.2018 01.022019 |
of pipeline and other waler supply :
works at UA Kami (Extn.) e e
§  Augmentation of two no. whbe well | 15122021 | 24.01.2022 _—1,
at industrial area Kami Extn., |
 Bikaner 1 il J

3 As per Comparalive statement showing physical & financial progress of work for revised

A S.. the major works as envisaged in A.S. have been completed.
6. Comments on the infrastructure provided in industrial area are as under :-

e — M
B Road work | BT roads have been constructed in the Industrial Area .
e T e _-_-'_'f___"___ T
" 2. Power Overhead power lines infrastructure in Industrial area has been |
Supply I laid down and charged.

E2 Street Light | Street Light fixtures have been fixed on Tubular poles. ‘

|

’ e,

4. Water Water Supply structures, Rising and Distribution pipe line has |
Supply | been laid down and functional in the industrial area.

Recommendation of the Committee

Since. Road, Power Supply, adequate street light and water supply have been provided as
envisaged in the Development Scheme of Industrial Area Kami (Extn.) (Photographs
Enclosed). Therefore. commitiee recommends to declare the Industrial Area Kami (Exm.),
Unit Bikaner having 144.50 Acre land as Developed.

Submitted for kind consideration of the management.

Géif,,m W//J/ 7 - é;L

(Sayan anuirj (Krishan Kumar) (Deep Kumar Mital) (Vinod Kumar)
ARM ARM X.En. (Power) Sr. RM (P&D)
RIICO. Bikaner  RIICO, Bikaner RINCO, Jaipur RIICO, Jaipur RIICO, Jaipur
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F14/ Tech-Bikaner (51- CETP) /RPCIY Plg/ 93¢ 37 8

General Manager
RUCO Lid.,

Kami Industrial Area,
Bikaner.

n

Annexure-R-12

Rajasthan State Pollution Control Board
”"‘:d‘l“i‘”('l. A Institutional Area, Jhaluna Doongri, Jaipur 302004
Phone. 0141-) 716804 c-mail. member-secretary@grpeb,nic.in
Foll I'ree Helpl.ine No. < 18001806127 Ext. 7

50

| .
L-mail/ Registered Post 77y '7 ROR
" X

Sub: - Show cause notice for intended prosecution under section 43/ 44 of the Walcr

(Prevention & Control of Pollution) Act, 1974 in respect of Karni Industrial Area

Hikaner.
Ref: - 1. Environment clearance issued by SEIAA, Rajasthan vide letter dated | 1.04.2017

2, Consent to establish issued vide this office letter dated 17.01.2012.

ution) Act, 1974 (hereinafier called as the

f Rajasthan w.e.f. 23.03.1974.

Whereas, the Water (Prevention & Control of Poll
de for the prevention and control of water

“Water Act”) came into force in whole of the State o .
And whereas, the Water Act has been enacted to provi

pollution and for maintaining and restoring then wholesomeness pf‘ water.
And whereas, keeping this in view, the Rajasthan State Pollution Control Board (hercinafier

called as the “Board") has been conferred powers 10 take such steps as are necessary for the
prevention and control of water pollution and for maintaining and restoring the wholesomeness

of water. . ‘ )
And whereas, an industrial area namely, Kami Industrial Area has been established at Bikancr
by RIICO Lid. (hercinafter called as the “Project Proponent™). _ ‘ '
And whereas during operation of industries in the Karni Industrial Area elfluent is generated

and discharged into the environment .
And whereas section 24 of the Water Act provides thal no person shall knowingly cause or

permit any poisonous, noxious or polluting matier, determined in accordance with such
standards as may be laid down by the Board, to enter into any stream or well or sewer or on

land.
And whereas, section 25/26 of the Water Act provides thal no person shall withoul the previous

consent of the Board establish or take any steps to establish, any industry, operation or process
of any treatment and disposal system or any cxtension or addition thereto, which is likely to
discharge scwage or trade effluent into a stream or well or sewer or on land or bring into use
any new or altered outlet for the discharge or sewage or trade effluent or begin to make any new

discharge of sewage or trade effluent,
And whereas consen to establish under the Water Act was granted vide this office letter dated

17.01.2012 subject to the conditions inter-alia that environmental clearance shall be obtained
from SEIAA for installation of CETP. The consent 1o establish was valid upto 30.11.2014,

And whereas, (he Environment Clearance has been granted to the Project Proponent vide letter
dated 11.04.2017 subject to the conditions inter-alia that all the industries shall be zero
discharge units and should have their own sell sufficient effluent treatment plants and the

treated effluent should be reused in their own premises,
And whereas, the Karnl Industrial Area was inspected on 26,06.2020 by ofTiciuls of the Board

and during inspeetion it was observed that:-
I'hat common effluent treatment plant (CETP) has not heen established for trestmem ol

effluent generated from the Kurni Industrial Area and the effluent generated/ discharged by
the industries located in the Karni Indusirlal aren is discharged on open land without any

Ireatment.

}‘}'.{ ;,;1;; jo.
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_ against the Project Proponent and office

1 Ihat sewage (re;
_ AT . .
. _?‘ '~_ wment plant has not been mstalled tor the treatment of sewape penerated
from the industrial area. )
iti.  That the Project P al
he Project Proponent has failed to comply with the conditions no. Aal.

Aa39
39, Abl. Ab2. AbS. Ab7. AbY. Abl2. Abl4, Abl6. Ab22, and B2 imposed in the
letter  F1a(AySLIAA SEAC-

Aua7. Aall.

Ln.vlronmcnl Clearance pgranted by SEIAA - vide
Raj/Sectt/project Cat€978/15-16 dated |1.04 2017
Il And whereas. the Project Proponent has not applied for renewal of consent 10 establish or
consent lo operale under the Water Acl.
12. And whereas above observations show that the Project P
cuﬁd}l?nns of environmental clearance and consent 1o cstablish and a
provisions of the Water Act.
13. And whoreas, the industry has failed to comply the provisions of the Water Act which have
been viewed seriously by the Board.
14. And whereas, contravention of the provisions of section 24 and section 25/26 of the Water Acl
is a criminal offence. punishable under section 43 & 44 of the Water Act.
Therefore, the Board, in view of above stated non-compliances and vic -
= oF tie Water Act. niends to initiate prosecution under section 43/44 of the Water Act
rs responsible for its affairs.
In case you have any submissions/ reply against the aforesaid legal action, you may submil
your reply to this office along with a copy 10 Regional Office, Bikaner by 30.09.2020 failing which
the Board shall initiate legal prosecution under the provisions.ot‘ the Water Act without any further

roponcnt has failed 10 comply with
Iso has been violating the

Matiane of the

PTUVISIGH

nolice.
This bears approval of the competent authority. /

(Niraj Mathur)
GIC (1iquid Waste)

14/ Foch-Bikaner (S1- CETP) /RPCB/ Plg/ 73¢ - 338 Date: 02.09.2020
Copy to [ollowing for information and necessary action:-
\/I,/Regional Officer. Regional Office. RSPCB. Bikaner for information. Please ensure delivery
of effluent by individual industnes

of this notice 1o the Project Proponent. The discharge
outside the premises is violation of EC conditions; please forward cases ol such noo-

compliant industries 1o the concerned Group for necessary action.
2. Master file. q
GIC (Liguid Wasie)
E WV WA LOWaste et ter e TR daes
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) _I:a;asthan State PPollution Control Board
cadquarter. 4. Insttubonal A, Hial wa Doongr, lapur- 302001

/ Phone . 0141-5159609, S189600 ¢-niuil - member-secrelary@rpeb.nic.in
i )

| Regd Post
[ 14/Tech/Bikaner(45)/RPCB/B&C [ 13¢ve

M/s RIICO. Lid.,

Industrial Area Kamni Extension, Bichhwal,
Village-Chak Garbi & 7 BKM,

Tchsil & District-Bikaner, Rajasthan.

section 37, 38 and 39 of the
d under section 43 and
strial arca

Subject. - Show cause notice for intended legal prosccution under
provisions of the Air (Prevention & Control of Pollution) Act, 1381 an
44 of the Water (Prevention & Control of Pollution) Act, 1974 for your indu

development plan, “Karni Extension” at Bichwal, Bikaner.

Reference. -
a) Complains received from Mr. Devkishan Gawlani vide letters dated 09.01.2020, 25.01.2020.
nt from RSPCB

20.03.2020. 07.07.2020. 20.07.2020 and 24.07.2020 for not obtaining conse
for said project and for non compliances of Environmental Clearance dated 11.04.2017.

b) Inspection of unit dated 20.06.2020.

Sir,
hereinafller

of the Rajasthan State Pollution Control Board (

This is without prejudice to the right
Water (Prevention & Control of

called as ‘the Board’) lo initiate proceeding under the provisions of the
Act, 1974 (hereinafter called as ‘the Water Act’) and Air (Prevention & Control of Pollution) Acl,

Pollution)
‘the Air Act’) for violaliot in-aflcr

1981 (hereinafter called as

shown.—
1. Whereas the Water Act camé in to force in whole of the State of Rajasthan w.c.

the Air Act came in to force in whole of the State of Rajasthan w.c.f. 16.05.1 981.
2 And whereas, the said Water and Air Act are enacted to provide for the prevention & control of
Water and Air pollution and for the maintaining and restoring the wholesomeness of Water and

1 of various provisions of the Acl hcre-

f 23.03.1974 and

Air.
2 And whereas, keeping this in view the Board has been conferred powers (o (a
necessary for the prevention, control & abatement of water and air pollution.
Act and section 25/26 of the Water Act prohibit cslablishing or

ke such sleps as are

4. And whereas, section 21 of the Air
operating an industrial plant and discharge of air and water pollutants without obtaining prior

consent of the State Board

5 And whereas, the unit is engaged in exiension of industrial area development project (Karni
industrial area) at Bichhwal. Bikaner. that is covered under orange calegory project for consenl
mechanism of State Board in compliance of Waler Act and Air Act.

6 And whereas, the unil is operating withoul valid consent from State Board as earlier Consent to
establish daled 30.01 12 has been expired on 30 11 14 and unit has not applied again for Conscnt
Lo establish as well as for Consenl to operale as per MIS record.

7. And whereas. the said project was inspected by Board Officials of Regional Office Bikaner on
2§.06 2020 and during inspection it has been confirmed that unit has started construction work
without prior consent under Air Act and Watcr Act from Siate Board

Page | ol 2
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R 3 -
a)asthan State Pollution Control Board

Headquane:
o4 Instiuniongt e
i al Areas Jhalana Doongn, Jmpur- 3020004
one : O141-51 396, 156001 t'-mail'mcn@gt;u“_ﬂ&" b.nic.i
T i @rpeb.nic.in

& And whereas, vario
; us compl i i !
oy | plains has been received against the unil and same has been verified by
ials of Regional Office Bikancr in their inspection rcport dated 17.07.2020 al ith
non compliance i o i o e
. s of Environmenlal Clearance dated 11.04 2017.
9. And wi i
. iereas. from the available record of the unit and after examining the inspection report
following non compliances has been observed-
a. Thal the unit has not applied for consent to establish as earlier CTE issued from S
Board vide letter dated 30.01.12 has been expired on 30.11.14.
b. That the unit has slaried construction work without obtaining pr
from Stale Board.

c. That the unil has not installed CETP for t

ce dated 11.04.2017 to ensurc ZLD condition.
ronmental Clearance dated

tate
ior consent to operate

reatment for industrial effluent as proposed in

Environmental Clearan
d. That the unit has not installed STP as proposed in Envi

11.04.2017.

e. That the unit has not maintained prope ng during

r drainage system to avoid water loggi
rainy season. -
{ That the untreated efflucn
spilled and creating nuisance in nea
g That the unil has nol complied
11.04.2017 and also not submitted six monthly compliance reports o

is clear from the above observed non-compliances that the
d Control of pollution) Act. 1974 and Air

Prevention an
1. 1981 which have been viewed seriously by the Board.

from woolen scouring and food processing unils Was found

rby area.

all conditions of Environmental clearan
f the same.
industry has failed

ce dated

10. And whereas. it
to comply the provisions of the Water (
(Prevention and Control of Pollution) AC

preven! further non-compliance of the provisions of the Air Acl

rk at site with immediate effect and intends to
s of the Air (Prevention & Control of

Therefore, the Board, in order 10
and the Waler Act, directs you to stop the construclion wo
initiate legal prosecution under section 37. 38 and 39 of the provision
Pollution) Act, 1981 and under section 43 and 44 of the Water (Prevention & Control of Pollution) Act.

1974
In case you have any objection against the aforesaid legal action, you may submit your reply to this

Office along with a copy to Regional Office, Bikaner by 28.10.2020 failing which the Board shall initiate (__.:_‘
legal prosecution against the unit and its occupiers under the provisions of the Air Act and the Waler Acl

wilhout any further notice.

This bears approval of competent authority.
Yours sincerely.

V.S. Brijvasi

(SEE and GIC B&C)

Copy to following for information and necessary aclion
v chjcm‘al Officer, Regional Office, RSPCB. Bikaner with request to verify the reply submitted by
the unit, if any. Also ensure delivery of this notice to the industry.

2. Masler file of Show cause nolice
1y ™

yARNA t[
EE and GIC B&C)

Page 2 of 2
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Annexure-R-14

Rajasthan State Pollution Control Board

Headquarter .
Phoqne : OT;,] 45,1Inst1tunonaf Area, Jhalana Doongri, Jaipur-302004
: -3159699, 5159600  e-mail : member-secretary@rpcb.nic.in

Regd.Post

F: ]4!Tecthikaner(45)fRPCBfB&Cr4(/jﬂa A L/j’;{' Date: L/”'f_'q?
;f

Senior Regional Manager,

M/s RIICO Ltd.,

In.duslrial Area Karni Extension, Bichhwal,

Village-Chak Garbi & 7 BKM,

Tehsil & District-Bikaner, Rajasthan.

Subject: - Show cause notice for intended legal prosecution under section 37, 38 and 39 jof the
provisions of the Air (Prevention & Control of Pollution) Act, 1981 and under section 43
and 44 of the Water (Prevention & Control of Pollution) Act, 1974 and under.
Environment (Protection) Act, 1986 for your industrial area development plan, “Karni

| Extension” at Bichwal, Bikaner.
2012/7521-7523  dated

Reference: -
a) CTE issued vide letter no. F(MUID)fBikanerfI(U/?Oll
17.01.2012.
b) Environmental Clearances issued vide letter no.Fl(fl)r’SEIAAf‘SEAC-
d 11.04.2017.

Raj/Sectt/Project/Cat.7(c) (978)/15-16 date

c) Inspection of Industrial Area dated 20.06.2020.
d) Show cause notice for intended legal prosecution issued vide dated 05.10.2020.
e) Complaints regarding water pollution, violation of EIA Notifcation, 2006 and EC

conditions.

the Rajasthan State Pollution Control Board
‘the Board’) to initiate proceeding under the provisions of the Water
1974 (hereinafter called as ‘the Water Act’) and Air

1981 (hereinafter called as ‘the Air Act’) and under the
“EP Act’) for violation of various

Sir,
This is without prejudice to the right of

(hereinafter called as
(Prevention & Control of Pollution) Act,
(Prevention & Control of Pollution) Act,
Environment (Protection) Act, 1986 (hereinafter called as
provisions of the Act here-in-after shown:-
| Whereas the Witer“Act came in to force in whole of the State of Rajasthan w.e.f.
23.03.1974, the Air Act came in to force in whole of the State of Rajasthan w.e.f.
16.05.1981 and the EP Act came into force in the whole of the Country of India with effect

from 19.11.1986.
2. And whereas, the said Water and Air Act are enacted to provide for the prevention & control

~ of Water and Air pollution and for the maintaining and restoring the wholesomeness of
i Water and Air.
3. And whereas, keeping this in view the Board has been conferred powers to take such steps
as are necessary for the prevention, control & abatement of water and air pollution.
4. And whereas, section 21 of the Air Act and section 25/26 of the Water Act prohibit
establishing or operating an industrial plant and discharge of air and water pollutants without

obtaining prior consent of the State Board.
5 And whereas, the unit is operating industrial area development project (Karni Extension) at

T Bichhwal, Bikaner, that is covered under red category project for consent mechanism of
State Board in compliance of Water Act and Air Act

6. And whereas, Consent to Establish dated 17.01.2012 was valid upto 30.11.2014 however
unit has not applied for renewal/extension of Consent to Establish/Consent to Operate.
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aja ;
RH eéldqfat,rtl:ra4"; State Pollution Control Board
A 0]4\] : nstitutional Area, Jhalana Doongri, Jaipur-302004
: -3159699, 5159600  e-mail : member-secretary@rpcb.nic.in

7. And whereas, the uni
) nit has commissi ni-Extensi ' i
o tate Board hones vio 1rmdiss}:onecl Karni-Extension without prior Consent to Operate
rolated the condition no. X is
" ik J 4 of Consent 1o Establish letter dated
8. And whereas, unit had submitted proposal
R . . .
f'ﬂuet‘ﬂ generatcd from existing Karni Industrial Area and Industrial Area Bichwa
Zero liquid discharge in proposed project area.
9. And whereas, Environmental Clearance was gran
least an amount of Rs. 4277.29 Lac (before the project is put into u
various environmental protection measures.

10. And whereas, condition of Environmental Clearance
in operation without investing Rs. 4277.29 Lac for im

hefore SEIAA to install a CETP for treatment of
| to ensure

ted with condition that PP shall invest at

se) for implementing

putting the project

has been violated by
mental

plementing various environ

water pollution in the area, violation of EIA
ons are being received against the unit.
rd Officials of Regional Office -

f EC and provisions of

protection measures.
11. And whereas, several complaints regarding
Notification, 2006 and violation of EC conditi
12. And whereas, complaints were verified on 25.06.2020 by Boa
Bikaner and observed that the unit is non complaint of conditions O

the Water Act, 1974 & Air Act, 1981,
13. And whereas, a show cause notice intendi
dated 05.10.2020 for non-compliances of con

of EC and shortcomings of inspection carrie¢ oul.

14. And whereas, unit has failed to submit any reply for the above referred notice till date.
rly failed to comply with the conditions of EC letter dated

15. And whereas, the unit has ufte
11.04.2017 and also violated provisions of EIA Notification, 2006 and provisions of the
) Act, 1974, & Air (Prevention and Control of

Water (Prevention and Control of pollution
Pollution) Act, 1981 which have been viewed seriously by the Board.

ssued to the unit vide

ng legal prosecution was i
pliances of conditions

ditions of CTE, non-com

nt further pollution being caused at the project area and

Acts, intends to initiate legal prosecution under section
& Control of Pollution) Act, 1981, under
nder section 15

Therefore, the Board, in order to preve

for non- compliance of the provisions of the

37, 38 and 39 of the provisions of the Air (Prevention
section 43 and 44 of the Water (Prevention & Control of Pollution) Act, 1974 and u

read with section 19 of the Environment Protection Act, 1986.
“tiofl against the aforesaid legal action, you may submit your reply

In case you have apry objes
to this Office along with a copy (0 Regional Office, Bikaner within 15 days failing which the Board
shall initiate legal prosecution against the unit and its occupiers under the provisions of the Air Act
Water Act and the EP Act, 1986 without any further notice.

(Anan@

Member Secretary

Copy to following for information and necessary action:
1) Regional Officer, Regional Office, RSPCB, Bikaner with request to verify the reply

submitted by the unit, if any. Also ensurc delivery of this notice 1o the industry.

‘_}/ Master file of Show cause notice.
— Dl LL
SEE and GICAHBC
: e,

/"‘
ort ‘.‘Q
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Annexure-R-15

.- e

Rajasthan State Pollution Contr) Board

Headquarter, 4, Institutional Aren, Jhalana Doongy; Juipur-302004

Phone : 0141-2716804, 2716800 e-mail : m_cmlm.-,sscn:_m_ryr{gm_mmj“
Helpline No. ; 0141-2716877

Registered

Ref. No.: F.14/Tech-Bikaner (45)/RPCB/MBC/ 9 ¢ © Dated: | g{] c‘l 2-9‘2.2

Managing Director,

M/s RIICO Ltd.

Udhyog Bhawan, Tilak Marg,
C-Sheme, Jaipur-302005,

Sub: - Update on actions taken for disposal of accumulated effluent in Karnj Industrial Area
Bikaner and installation of CETP: regarding

Ref: - Your letter dated 19.04.2022 and Hon’ble NGT Order dated | I'.07.2022
Sir,

This is in reference to your letter dated 19.04.2022 regarding acoumulation of effluent in the
Karni Industrial Area, Bikaner and early installation of CETP. It is brought to your notice
that the Karni Extension area does not have a valid Consent to Operate (CTO) and is yetto
install CETP for treatment of industrial effluent,.Sr, RM, RIICO has also been issued show
cause notice dated 04.01.2022 for intended prosecution for non-compliance. RIICO has not
submitted any proposals/ time bound action plan to stop further discharge of effluent into
the cess pool by suitable means and’ proposed action for disposal of accumulated wastewater.

Further, Hon'ble NGT, in its hearing of O.A No. 407/2022 dated 11.07.2022, in the case of
Narayan Das Tulsani vs. Statc of Rajasthan has directed to bave a factual and action taken
report within two months from a Joint Committee:comprising of concerned Regional Officer
of MoEF&CC, CPCB, CGWA, State PCB and Dis;rict’Magistrate, Bikaner. Next date of

hearing of the case is 20.09.2022. | |

, - |
Looking to the gravity of the situation on gl;round, RIICO may submit a concrete action plan
with timeline for facilitating early setting up of CB'I‘B which will take care of effluent
generated by Karni Industrial Areas. ' !

Yours sincerely,

| | "
(B. waﬁb

' , . | Member Secretary
9 \L
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Annexure-R-16

Toeued Under RTL Act, 2007

Chairman

n Control Board

IAS miw)  Rejasthan Siate Pollutio

D.O. Nn. F.14 (Gen- 184)/RSPCB/B&1/ 1280
Betiia ~#l—2 ool

y I would like to invite your attesition towards the issues related to compliances
of environmental norms in  Industrial Estates!Park!Complexeszuilding
{  Construction/Area development projects developed by RIICO Ltd. and requests

qf‘r\d« de to MD, RIICO vide State Board’s letter dated 2

5/08/2023, 08/11/2023 and
29/11/2023.

As you are avvare, Consent to Establish (CTE) and Congsent to Operate (CTO)
nder the provisions of the

N, [
Water (Prevention and Control of Pollution) Act,1974 & :
w ) Air (Prevention and Contro]
{

of Pollution) Act, 1981 is required to be obtained for al]
such projects.

{ Industrial Areas, which have earlier obtained CTE, have not

W«M - Operate (CTO),

/ I accordingly Tequest you to personally look into the matt
I concerned officials to appl_y for and obtain CTE/CTO under the

._ Act, 1974 and Air Act, 1981 for al] the RIICO Ind
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Annexure-R-17

i Lk
] ' I'}
VI v
Al |[?J /{{i LT ™,
i R Y | 2
i 1l Fra— ik ”‘“l'-‘
Menmiber Seer Ly Ll il R,
i Follution Contiol B

DO Nao, 1, L/ Tecly Bikaner (4 4) RSICH IL/.;{(; 7
Dunte VES :!iy, :/;’
Deax Nakate

L would like (o invite your utle
and 28/11/2022
Industrial Are

ntion towards the 1,0, le
by the Chairperson, RSPCR rep
0 in Bikoner qnd requesting
immediate steps for set-up ol §7p
so that the water

Hers date] l.'l.’(l'ﬂ?,lll',l. OB//2022
teatment ol ofluen collected in Knrni
tion Tor installation ol CETP and also to tuke

ntconveyanee system in (he IKurnl Industiol Aren
arei con be resolve,

ardling
lor early e
along with efflue
pollution problem of (e

MD, RICO in response 1o .0,
' 19/04/2022 in view

(Extn.), Howeve

letter dated 0870472022 has ruled ont CETP vide letter dated
ol Zero liquid Discharpe (21 D) from the member undts in Kareni Industrial Area
r, a8 per the content of (e EC, RHCO has filed 1o honour the commitment made in
the undertaking regarding installation ol CETP belore SEIAA, which tantamount to violation of IEC
and it has already been communicated to RIICO vide D.0, letter dated 28/11/2022,

Regarding the problem of waste water accumulation, the argument of RICO that ¢ffTuent dischnrged

| in drains accumulated in the low-lying nrca due to natural slope is not justified as the effluent is
conveyed upto that location by drains constructed by RIICO. RICO has also failed to provide

separate lines for conveying effluent in the Karni [nd Arca and problem of water accumulation in the
area is still there,

You were requested vide D.O. letter dated 28/11/2022 1o review the stand taken so far by RIICO and
to direct the concerned officers to fake immediate steps to set up CETP and STP along with effluent
conveyance system in the Karni Industrial Area so that the water pollution problem of the area can be
resolved. However, it has been abserved that o far CETP and STP have not been installed in Karnj
Ind. Area and also the problem of waste water accumulation is not resolved,

Also, the Karni Industrial Areas (Phase-1,11, SGC & Karni Extension) are being operational without
obtaining valid consent from the State Board and this is a very serious situation in terms of the
violations of the environmental regulations.

[n view of above, to stop these violations and non-compliances, I request you to personally look into
this matter and direct the concemed officials to take immediate steps to set up CETP and STP
immediately along with effluent conveyance system in the Karni Industrial Area so that the waste
water accumulation problem can be resolved and also direct the concerned officials 1o apply & obtain
CTE/CTO from the State Board under the provisions of Water Act, 1974 and Air Act,1981...

Roat (ogs hes -

. (VijailN.)
Member Secretary Ll
“Gh Nakate Shivprasad Madan,
Managing Director, ;
RIICO Ltd.,Udhyog Bhawan,
Tilak Marg, C-Scheme, Jaipur
e

4, Ihstil.utializ_ll Area, Jhalana Dungri, Jaipur-302004 (Rajasthan)
Tel. :+91-141-2711263 « E-mail ; memhcr-aecrulary@rpebanic.in
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Annexure-R-18/A

AR & 0151-2250006
REGIONAL OFFICE
e RAJASTHAN STATE POLLUTION CONTROL BOARD
W Plot No SPL-33, Phase-2nd, Bhichhwal Indusrial Area,
“" Bikaner — 334001
Email:-ro.bikaner@gmail.com
www.environment.rajasthan.gov.in
RPCB/RO/BIK /Tech/Gen-78/1217 1319 | Date :02 [11[ 2023 5]

REGD.A.D.

Regional Manager
RIICO Ltd,
Bikaner

Sub:  Regarding requirement of Consent to Establish & Consent to Operate  under
Water Act-1974 and under Air Act-1981
Ref: A complaint received from Tahir Hussain on dated 18/10/2023 received through
Email, same also received from Collector Office Bikaner. (Copy Enclosed)
Sir,

With reference to above, it is informed that State Board vide office order dated 02/06/2020
has Categorized Industrial Estate/ Parks/ Complexes/ Area/ Export Zones/ESZs/ Biotech Parks/
Leather Complexes under Red category (Sr. No-29). These projects are required to obtain prior
consent to establish for establishment and consent to operate for operation of the projects from the
State Board under Water Act-1974/Air Act-1981.

Therefore, you are requested to apply for Consent to Establish and Consent to Operate
under said Acts to the State Board through online for the industrial arcas (Proposed and existing)
covered under your jurisdiction with required document and applicable fee.

Yours Sincerely

Encl:- As above L
(Pradeep Kumar Asnani)

Regional Officer
]/

Copy to:-

1. District Collector, District Collector office, Bikaner _
9 Sh. Tahir Husain, Behind Vimal Bhawan, Near Bag Bikana, Sarvoday Basti, Bikaner.

Regional Officer
ore-
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Phone:- 0151-2250006 Email:-ro.bikaner@gmail.com, Website:- environment.rajasthan.gov.in ’
RSPCB Helpline No :- 18001806127
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s . - /- foia - 26.11.2023

aH WES HieA Aarad
e A,
TS 3= A,

T |

fowa. wfed afid 10600/2020 Qafer TEEH F=H TS FTER) HEeH ¥ |
e . A f, fiFeR @ 6@ Environmental Compensation ARG FA B EEH A |

srewofta weted S,
i faareTa org & i el st sivefie &7 fawm (wftiern) SRR 3 w1iE T Large T

el T H wrdia 8, o wee sl @ qea sHfza /SEfea § T e % fawg Environmental
Compensation 3TUTId 3 § Wiliaa e 7 , H1ed TS e T R W @ § o e 8-

1, m_mmﬂﬁﬁ,w@aﬁﬂmwﬁmmﬂmé%ﬁaﬁuﬁm%

T T @1 |

2 ﬂﬁ%‘w/aﬁmﬁmﬁa}a@mﬁmﬁﬁa:ﬂmﬁmﬁﬁi—ﬁmmﬁﬁm1979%33399?:#
ﬂiﬁaﬂmmﬁaﬁﬁmﬂixaﬂﬁﬁm%ﬂ@ﬁﬁam%%&maﬁmﬁrﬁﬁ
ﬁwm%maﬁﬁrﬁah%w—m%hwﬁﬁﬁuﬁaﬁaﬁamﬁ,:ﬁhﬁhmm%|

3. Rspcamgt?faﬁm’tmm&wiﬂi14,05_zoo7ﬁﬁﬁwﬁmr%ﬁﬁﬂﬂ%_aﬂg{mmﬁmﬁﬂ
i al i wie - 3R, o e Fad ST Sl T STfre 3 atE 3TEr I fFueE
mﬁﬁrﬂwgﬁmﬁgﬁmmﬁﬁ%%ﬁﬂ@ﬁﬁm% | for we et yquv1 wE AeRar ifafEn
1974 % wraeT T o A T A R |

4  RSPCB wﬁwﬂaﬂzﬁﬁmm%mﬁmﬁewém—aiﬁmzﬂoﬁm
03_09_20089@%%%%@%_@@%%@%%% ST E-

7. And whereas since the Industrial Area are Development and maintained by the
RIICO Ltd. therefore as per provision of section 2(d)i2(dd) and 2(k) of the Water
Act 1974 RIICO LTD. is responsible for Collection, Transportation and Disposal of
Waste Water of Industrial area promoted by them. During the operational process,
it causes the discharge of poliuted water stagnated in the area.

s e vaw asi gee, fel Y RSPCE L H T i 3712 feA 12.10.2015%
477 Undertaking S&qd 1 4 fSrera Sraeiie | S gm-
|, Mangilal Panwar, Regional Manager of Rajasthan State Industrial Development &
Investmant Corporation Ltd., Bikaner having its registered office at Udyog Bhawan,

Tilak Marg, C-Scheme, Jaipur- 302015, Rajasthan, India, do hereby undertake for
compliance of following laws related to environment in all industrial areas under our

jurisdiction:
1. The Water (Prevention and Gontrol of Pollution) Act, 1974
2. The Air (Prevention and Control of Pallution) Act, 1981
3 The Environment Protection Act, 1986

Date’ 12.10.2015

Placgy. Bikaner
de-
f §/ (MANGILAL PANWAR)
(x({f‘/ Regional Manger
' RIICO Lid., Bikaner
6. ﬂﬁ%omﬂwﬁﬁéﬁa%ﬂﬁﬁﬁ(ﬂﬂﬁm}mﬁmﬁamﬁmﬁwwm
@ 978 A 11.04 2017 qr =y 7S i )

7 i1 For s g vl it A fam (-:rﬁuﬁsm)ai‘:aﬁiﬁ | 57 vEvs s 150,00 F3
FumaRlaR R

-
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Tt for sl g et 6 ol @ wafew il w978 & 11,04 2017 1 Violation! Non-
compliance 1 311 T & | s gad & gw a3 sraeia &g wsga 8-

A,

Gt o, i 3 ot sfaifives & foeme (vRetsen) s & ggaeer Fafor 5 awea o
T i ST TR Sier GETYE HATed 73 Teoett /SR @ e 26,11 2023 (79 TTR) T
argafa wra 7€ #1E & | 1 6 EC & farg €. 28 %1 Violation 8 |

wiat_w Eﬁ%ﬁl 6. 978 A1 11.04 2017 & 9-¥, Specific Condition & FRIH BH 5
ﬁﬁa‘ sH Hfepd 2 7% P.P. shall invest at least an amount of Rs. 4277.29 lacs (before
the project is put into use) for implementing various environmental protection

measures. 1@l 7 4277 20 &1@ F1 @4 fe fan w1 feave 2019 # 0w & fean |
¥ & fag €, 5 &1 Violation 3 |

Tt i1 fi=aT3 EC % W2 -1 Operation Phase H 31 2 & An independent expert shall
certify the installation of the Sewage Treatment Plant (STP) and a report this regard
shall be submitted to the RPCB, before the project is commissioned for operation.
Discharge of treated sewage shall conform to the norms & standards of the Rajasthan

State Pollution Control Board. STP Plant ¥1fua s farm aftaiem 1 imym a0 &
foar | <t 6 9ié - & STRIA $E = Violation # |

e 1, sl 3 sl streifien & Rrar (aReemr) sfem § 33 57% i = e
&/ 26 11,2023 7 =8 fan T &7 S R EC # g €. 14 1 Violation ® |

a1 for e 3 ol sl frar (aRdis) SR B fefia w0 S g |
e il @ 978 R 11.04.2017 § 11444 32 AR 990 T e st a1 | il
7 26 11 2023 5 222800 @@ 302 &1 faw R R I St fFFEC H g & 8
Violation & |

A Fr v 3 o sfvenfires & frm (aftdiomn) sfieer @ wafed EcF g d 234

#f%a Six Monthly Compliance status report of the "Project along with implementation of
environmental measures SEIAA & RSPCB Jaipur/Bikaner %1 f&7& 26 11 2023 (79 91R)
A Ufia 71 % 7€ 87 &) 6 farg @, 23 % Violation # |

) For a3 on sfeifie & R (aREremn) diee § eatad EC® frg @ 28
3if%a Six monthly Monitoring Report SEIAA Rajasthan & RSPCB Jaipur/Bikaner £
A 26 11 2023 (79 W) 7 Ufve 78t &7 w8 8 | 9 76 farg @ 2 %1 Violation & |

1 for SR gm ol shefie ém famm (aftdem) e & ded 3 Consent to
Operate 311 f&/ = 26 11 2023 & 9T el %1 7M€ ¥ | Without Consent to Operate

qRayeET 1 feEwt 2019 # s F fam m | S fF Air Act 1971, Water Act 1974 &
Violation 2 |

RSPCB STt W frwdt i @ul & EC 1 Violation/Non-Compliance # F=f¥d Show Cause
Notice Ud 3T€ FITaea w3 Ol &1, A /st =t il 7okl 7R < 6 anfemm 6. 10600/2020
el 3 flatd w R, o sraeis S savas gl |

A.

B.

RSPCB ##R T HUi sirfie & fomm (wRamn) siwme & figwm A
25 06 2020 % fa T a1 |

RSPCB gt gi Feoft sivefives & feamw (aftarsen) e & gerd o Ol o e
fami® 02.09 2020 #1 Show Cause Notice S i 2 | .
T SR & G ad Ud Sierary TRad wer, s wried (16 e g F
it &9 faran efdea e & ged # fe fa dfwe @ 22,09 2020 F: 9
STt form T |

RSPCB St g1 Fofl ivaifire & foram aftisren s & ded 3 ) fo, Cicocee)
fai 05 10 2020 =1 Show Cause Notice ST 1 T |

1A ®@R & Ministry of Environment Forest and Climate Change New Delhi ER
Foft airenfe &% famn (vRdieEl) e & §e¥ H Member Secretary SEIAA
Rajasthan 4 Industrial Area, Jhalana, Doongri Jaipur 1 feaie® 24.11.2020 =1 7
Uit foren |

o
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3.

F AIF1@1IAS Chairperson RSPCB ¥ 1 %0l sieiifirs: &3 faream witaisn e
% uay 1 Shri Ashutosh A T. Pendenkar Secretary, Industries & Managing Director
RIICO Ltd. Jaipur, =1 DO Letter 91 13.07.2021 F 91 faran man |

G, RSPCB SO 1 F0i1 el & fen (sidem) s 3 w2 4 s sarw
= ¥ e 13,08 2021 T o ferswti =t v i) fowan v -

y¥rdt (MUID) RPCB Jaipur 1 &1 Fwvfl siwifies &3 (fawaw) & o

_ F0= 3 Rfewm w3 s 17012012 g0 Wt # 0§ | d g

Environmental Clearance # &= yxqa a1r&ea/ywma 03 oft v

! Hreare draifis ax @ wfa shoe 3 i it § A9 gafad fen mn o

& 3 tg S e B 79 26 00 Fie F grEEE ff o a1 dn g
At wenftg 62 fomn shaifies & F 3gim =i werfia w3 wfera s
Environmental Clearance & 3cifiaa viai ! Non-compliance # |
34 78 g 1 3fvd e s s

H.  RSPCB Fa9 ZH1 Non-Compliance % Ha4 § {i&! 751 =fi®T %1 Show Cause Notice
F.14/Tech/ Bikaner (45 RSPBC/B&C/ 2430-2432 f&Ts 04 01 2022 T 9l fFFm T 2|

I RSPCB %At g1 T f et & Srare &1 SAaeie &4 & TvEr S/ HE 7o
FUT% RO/RPCB/ BKN/Gen-78/2472 T3 21022022 & @8 SEE and GIC (HBC)
Rajasthan State Pollution control Board, Jaipur %! 3f¥a fomd T |

State Board had granted Consent to establish vide 17.01.2012 to the RIICO for
the said area, which was valid up to 30.11.2014, After the expiry of this CTE, RICO has
not applied CTE/CTO under the Water Act. 1974 and Air Act to this office till date.

RICO Ltd has obtained EC from State Level Environment Impact
Assessment Authority Rajasthan on dated 11.04.2017, As per point no. 11 of EC,
there is a provision of Rs. 2600/- lacs to set up a CETP, Rs. 175 Lac for STP, Rs.
300 Lac for development of landfill site for waste disposal, and Rs. 800/- Lac for a
line of internal effluent conveyance system etc. further as per point no. 13 of EC
"RIICO is proposing to install a CETP for treatment of effluent generated from
existing Karni Industrial Area and Industrial Area Bichwal ensuring a Zero liquid
discharge facility in the proposed project area” RIICO has not submitted
compliance report of the condition of E.C.

Several complaints regarding water pollution in the area, non-compliance
regarding violation of the conditions of EC are being received regularly. The non-
compliance of the conditions of EC reported during inspection dated 25.06.2020 were
communicated to the RIICO, Ltd. by HO vide letter No. F-14/Tech Bikaner (51-CETP)
RPCB/PIg/736-738 dated 02.09.2020.

It is pertinent to mention that CETP, STP etc. has not been installed/
commissioned by RIICOQ in the area to date. Work-related to same is expected to be
complied by/through RIICO Itd. Submitted for information and necessary action. please.

Sdi/-
Your Sincerely,
{Pradeep Kumar Asnani)
Regional Officer

) RSPCB ay Haie & GICLW fasm 3 st oft i et v fomieh 29,03,2022 %
ol gvediae uftan fawaw sl @1 fdieor fean Tren a1 |

K.  RSPCB waqt #i & @1 IAS Chair person &Rl A% 08 04 2022 F W& DO Letter
st sk o, waaes fadvres SrRIgE o S ke v an

L. RSPCB SR & Waw G g0 73 519 960 & 12.09.2022 gersres e, fis fa
SR i S R

M. RSPCB Jaipur fl 7T TETSH IAS Chair Person GRI f&Aid 2811 2022 % Ted &I
o yeas ey i e s s R

N, RSPCBwE At e, ew wfE, B AT 08,02, 2023 % AE SHEIEHIA T FFIH
firer it fo1, s 1 ol frn man 2 |

o. Rspcsmaﬁm‘ua”m.maﬁa,wﬁmozm_mn%mmwm
foraers i for, sraq 1 st R R 1

P Rspcewmﬁwm_maﬁa,mﬁm14_07,2023*?133%9@&%31?1‘7@
feq, srarqu =t =it fern T R

&

T g
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10

13,

17,

20,

.

e o ot sfrenfire & e (aRaiemn) e & s 3 o i Regme T &= =8 R
2 Original Application No 4072022 f&Fm 11.07.2022, 20.09.2022 A &l = faeg Fofa wifta
S e an | Fofa @) wfafafe sweie 2 oRg@ ® | Anx.- 1 ‘

TSR e AT SN S FEF AT Mr. Pankaj Mithal T JTaTeie Mr. Sandeep Meh
210 wATR aife @ 10600/2020 & ReAre 17.10,2022 i 3w Wit o e Lﬁ'ﬂ?ﬂ'ﬁf?ﬁﬁta
FFEATHA 8 T & | Anx.- 2

wefl T IR AR B e A FEAE T ¥ TR FAF 643, 644, 645, 647 FEAE
19/20.10,2022 3wa /aew wiea/ &fta sifeserdl, RSPCB TR e ifva R T |
B o SraeieA og 9Ed & | Anx.-3

RSPCB S /afieit g fedieh 29.07 2023 O FREATE 7€ A F FROTE: TEM T 911, 914,
915 i 30,07 2023 Heaw/awm wiaa /&g AUl RSPCB s /sftemr 1 dfe fR
it it ol srEete 8 WEE € | Anx.-4

Mmmm%u@mﬁmaﬁﬁwm9nﬁw 30 07,2023 Fen e
et =1 9fta fFm T | Anx.-6

Tefl T I ARG ® e § e FA ¥ W@ SIS 912, 913, 916, 918
30,07 202395@waﬁa/waﬁa/égﬁﬁém/umﬁmwﬁmﬁﬁaﬁﬁﬁl
o =9 o gf e &g WA & | Anx.-6

e wEied S, Yo dF e e WA e &1 Original Application No. 97/2022 (CZ)
ﬁﬂia?m,u_zonﬁﬁ%_mgt%ﬁmmmﬁaﬁmm%l e %) wlafafy s g
95ad ® | Anx.7

i ARE SN, TaTeaaH AR YR JERT S Wit Petition 375 /2012 vatE g wfifd @
=1 g i 3e1 a91 NGT Original Application 606/2018 F FIIEH # RSPCB Jaipuir E11
i 1711 2023 & aea Tl @ faeg Environmental Compensation 6.54 g T4 T
syrfia &1 T R | T | e # v wh a3 WA © | Anx.-8

A weied o, RSPCB S/ diEAt T fora i el @ gatan @il F Violation/Non-
compliance % &% | Show Cause Notice, HE T T A ot Fo g /e 1 S
el T 3 | AR O & faes o T 26112023 @ Environmental Compensation TR
mﬁﬁﬂﬁaﬁnﬁ%aﬁﬁaspcsaﬂg{jeﬁmﬁw&mﬁw@mﬁ%ﬁmﬁ?ﬁ% | =it o o S
EoRcich
WW@,W%_WWWM@%WWWﬁW 157 @S
fza F 150,00 FE @ TR mﬁaaﬁtné%aﬁ:mﬁmmﬁﬁﬁmﬁwﬁz@u_mzzﬁ
22_soaﬂzaﬁuﬁ1ﬂﬁmﬁmw%ﬁﬂnﬁx 127 5oa:ﬂ;aqﬁshnﬁtﬂamqtﬁ%ﬂa%wﬁa1ﬁ%
S e Fa <fierr g 3T el 26,11.2023 o I T 121,503&:;@@3»‘[&%‘1&&1@
mﬁﬁmm%aﬁ%@mmﬁwzt

e v <, e v et e @ G, Rspcamg{,whmﬁﬂmm%@mﬁﬁ
aﬁ[WWW@EWRSPCBWWWWWWW%,Wmmm
feiar 26 11 2023 @ Environmental Compensation Tt ST e A o R F e
m%aﬁg@am,mmm@m%gg@%mt%%t : _

s R PEE R g E 1ﬁzoﬁatﬁﬁaﬂﬁ,maﬁmmﬁﬁﬁwqmﬁﬁﬁu 978

e 11 042017 3 violation/Non-compliance 2 gad # G fa, dE % fa®s Environmental
Compensationﬁ'-’-lﬁ?fﬂ YT Y 1 S L | ST wifa gmaErt |

H9g4ma |

widi,

Hord - TREAHER | Anx.-110 Anx.-8 Sdi-

arfe gie @ s
farre e & 9, SRS AR & U, gatea AR |
o1 7 : 8764260688, Email hussaintahir990@gmail .com

offerfts. gemd R Ui 8- 1333
| +f9 Hew |fed, RSPCB ST |
i v sifeTl, RSPCB T |
% - "Tﬂ#b%'
A gia @ A
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FE: | 387 Trifea # sravass wdAl w feam® - 01.12.2023
Han i,

ofrar asfr s,
TR Td gavT e avee,
diware sieifie &, fiert-334006 )

fa749: wWater Act 1974 91 Air Act 1981, Environmental Act 1986, EIA Environment Notification
dated 14.09,2006 I el EReFT & Wag | |

vE. R T S e @ faw B R (@) deRt g s defier #
Consent to Operate yra T fom ot siveifires & (‘Iﬁii’ﬁﬂT) sepe it wTferd fod
WA H g A |

ety nEreg,

T frde & o wofl o st amfts 2, il o il & aea Teifea | €1 @ T TR
A e 0 F wEy § E 1 a1 orien a2 | e o, g free feee 2019 @ water
Act 1974 T4T Air Act 1981, Environmental Act 1986, EIA Environment Notification dated 14.09.2006
o) el srader F w1 @ ¥ | Frad e 3 e wee § IO TE, W, TEEs a8
e e W ) W @ 3 o Prefrfea B

1 A1 for v gr @l sivies & foraw (aftaer) st s ama a8 2003 (20 99) @
Waste Water @ s el &1 w1 & 1 % adwm § 1,46,000 awifier # 1 g% ¢ e
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2.

That the control equipment as proposed by the applicant shall be
installed before trial operation is started for which prior consent to
operate under the provision of the Water Act and Air Act shall be
obtained. This consent to establish shall not be treated as consent to
operate.

=1 1 et g Consent to Operate ITa TR fam wwoft ofrenfies & favemt witatsn
al#IT F1 Operation Dec. 2019 # 3w o fean man an | et gfe waw fn sfem g
faa% 2506 2020 %1 rd 13 fifleo @ & 2 |

Tt T sfemrr g st offeifives & fawam (aRtaiem) sfemt & e O Water Act 1974
@91 Air Act 1981 % H=1d Consent to Operate &A1 01,12 2023 &% e &1 &1 7€ 2 =01
& Consent to Establish &1 17,01 2012 % fag 9, 4 %1 Gell HTE12 |

ﬁ%_%_ Hrerr R Tl Sfenfier & fEwan (@REsm) R % w0 Waste Water
va T @ fraww & e A R 01,12 2023 (20 9§1) o FRE ol 7R F AR Time
Bound Action Plan %! &i=1a1 741 & 91 fF  Environmental Act 1986, Water Act 1974, Air

Act 1981 EIA Notification dated 14.09.2006 @1 @eft 3fa@er & {5 &4 Environmental
Compensation T & fasg FREFR IR |

i1 fa_ di@r & fasg Environmental Compensation SRITYG &4 & @ § TeRd™ T
wuv fron qvee, 43 A, 5 % WA, Hie g SR (Ad) §7 S Show Cause Notice No.
RPCB/ROJP/N/Gen.-102/654 f&=T 17 11 2023 ¥ fA@= F311 3Maw= €M- Show
Cause Notice ! &T41 9ft s1aeils &4 95610 @ | Anx4

Regional Office Jaipur {(North), Rajasthan State Pollution Control Board
Opposite Road, No. 5, VKIA, Sikar Road, Jaipur. E-mail: rorpch.jaipur@gmail.com
Phone No. 0141-2850100
E-mail./Registered Post
RPCB/ROJP/NIGen-102/654 Date | 17 11.2023

SRM,
M/s RIICO Ltd. Jaipur (North)
Road No. 05, Sikar Road, VKIA, Jaipur.

Sub. Show cause notice for intended directions for depositing of Environmental
Gompensation under Section 33A of the Water (Prevention and Control of Pollution)
Act, 1974 and Section 31A of the Air (Prevention and Control of Pollution) Act, 1981
in compliance of order of the Hon'ble Supreme Court in Writ Pettion Civil No.
375/2012 Paryavaran Suraksha Samiti & Anr. Vs Unior of Idnia & Others and the
Hon'ble National Green Tribunal in Original Application No. 606/2018. Compliance of
Municipal Solid Waste Management Rules, 2016

1. Whereas, section 24 of the Water (Prevention and Control of Pollution) Act, 1974
(hereinafter called as the Water Act) provides that no person can cause of permit any
poisionous, noxious or polluting matter, determined in accordance with such
standards as may be laid down by the State Board, to enter into any stream or well or
sewer or on land.

2 And whereas, section 25/26 of the Water Act provides that no person shall without
the previous consent of the State Board establish or take any steps to establish, any
industry, operation or process of any treatment and disposal system or any extension
or addition thereto, which is likely 1o discharge sewage or trade effluent into a stream
or well or sewer or on land or bring into use any new or altered outlet for the discharge

or sewage or trade effluent or begin to make any new discharge of sewage or trade
effluent.

3 And whereas, section 21 or the Air (Prevention and Control of Pollution) Act, 1881
(hereinafter called as the Air Act) provides that no person shall without previous
consent of the State Board, establish or operate any industrial plant in an air pollution
control area, which is likely to cause air pollution in environment and discharge or
cause or permitted to be discharged the emission of any air pollutant in excess to the
standards laid down by the State Board,

4, And whereas, you are operating the unit’establishment/entity (hereinafter referred to
as the industry) in the name of Vishwakarma Industrial Area (VKIA), which is an area
development project operating at Sikar Road, Jaipur and during the process the
industry discharges water and/or pollutants.

5. And whereas, it has been observed that you have violated the provisions of the Air
Act and/or Water Act. Details are as under;

'That Industry has failed to apply and obtain Consent to Establish and Consent
to Operate under the provision of the Air Act, 1981 and/or the Water Act, 1874
from the State Board.'

e

a
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3.

6. And whereas, the above cbservations indicate that the industry has failed to comply
with the provisons of Water Act and Air Act and various directions of the Hon'ble
Courts and Hon'ble Natiobnal Green Tribunal (NGT) and/or by making discharge of
effluent/emissions has caused grave damage to the environment which can be
categorized as significantly huge with grave consequences on the environment, public
health and flora & fauna.

7 And whereas. the Hon'ble Supreme Court in Writ Petition Civil No. 37512012
Paryavaran Suraksha Samiti & Anr. Vs Union of India & other and the Hon'ble NGT
in Original Application No., 606/2018 Compliance of Municipal Solid Waste
Management Rules, 2016 and in several other cases has directed the Board to
impose Environmental Compensation on all the individuals/units/industries/mines/
institution entities etc. who are causing damage to the environment on the principle of
‘POLLUTER PAYS'

8 And whereas, Hon'ble NGT has issued the directions to impose Environmental
Compensation on the non-complying polluting units and has directed the Board lo

implement the same for restoration of environmental damages cause to the
environment.

9 And whereas, the industry is liable to pay damages i.e. Environmental Compesation
on the basis of "Polluter Pays Principle' as directed by the Hon'ble Supreme Court
and Hon'ble NGT in various orders.

10 And whereas, the committee constituted vide Hon'ble NGT order dated 25.09.2023 in
the matter of Kamal Tiwari V/s Union of India & Ors. (O.A. No. 87/2022) has
recommended estimated non-compliance of minimum 745 days (e from
08/01/2020 to 21/01/2022) for operating without consent and 656 days (i.e. from
22/01/2022 to 08/11/2023) for operating without consent, without providing treatment
facility and discharge of wastewater into forest land for the industry However. If.
during post verification or inspection, it is found that corrective measures were not
taken by the industry within the stipulated time, then accordingly, the estimated
amount of environmental compensation shall be increased as per rules and orders.

1 and, whereas, the Board has estimated the amount of environmental compensation
to be levied on the industry as Rs. 6,54,02,000/- on the basis of Polluter Pays
Principle. However, the same shall be increased if, during post inspection/verification.
it is found that unit has not taken appropriate correclive measures in stipulated time.

12 And whereas, the State Board in performance of its duties under ihe Acts, Is
competent to issue any direction under section 33A of the Water Act and section 31A
of the Air Act in writing to any person, officer or authority and such person officer or
authority shall be bound to comply with such directions.

Further. the State Board in exercise of the powers conferred upon it under section
33A of the Water Act and 31A of the Air Act and for performance of functions under the Acts

intends to impose environmental compensation against your industry as mentioned herein
above.

In view of the above, this show cause notice is being issued as to why the
environmental compensation as above may not be imposed against your industry. In case, if
you wish to submit any objection/clarification to the above-intended imposition of
environmental compensation, you may submit your reply along with the evidence-Dased
supporting documents in writing/in person by 04.12.2023, failing which the environmental
compensation as mentioned herein above shall be imposed without any further notice to you
in the matter.

Yours sincerely,
Sd/-
(Vijay Sharma)
Regional Officer

9 nmaﬁ.ﬁhg?i_1%sﬁaiﬁﬁaaﬁ/maﬁ/mﬁﬁ%ﬁﬂ3mﬁm%ﬁﬁﬁaﬁ%,aﬁmﬁwm
SgFE Water 1974, Air Act 1981 and Environmental Act 1986, EIA Environmental
Noification Dated 14.09.2026 1 el swer #1 7§ 2 | s ford Gt T, e
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Annexure-R-18/C

Rajasthan State Pollution Control Board é"& LiFE

«.. Regional Office, Plot No Spl 33, Bichhwal Industrial Area, %ﬂ Lifestyle for
. Environment
Bikaner
Website:- environment.rajasthan.gov.in Phone:- 0151-2250006
RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/ Gu-..-QS'r/ |86 S -186F Date:-a.‘.’s’(oll%f)_t’

Regional Manager,
RIICO Ltd.,

Bichhwal Industrial Area,
Bikaner

Sir,
Sub.:- Non compliance of the provisions of Water Act, 1974 and Air Act, 1981 by RIICO
Ltd.- reg.
Ref.:- 1. This office Letter no 1317-1319 dated 25/08/2023 and 02/11/2023
2. A compliant received from Sh Tahir Hussain letter no 1298 dated 22/11/2023
Sir,

With reference to above subject, your attention is invited towards this office letter dated
02/11/2023 vide which you were asked to obtained CTE /CTO under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 & Air (Prevention and Control of Pollution) Act,
1981 for the industrial areas (Proposed &Existing and) of District Bikaner. As you may be aware,
all the Industrial Estates/Parks/Complexes/Areas/Export Processing Zones /SEZS /Biotech
Parks/Leather Complexes are required to obtain Consent to Establish (CTE) and Consent to
Operate (CTO) under the provisions of the Water (Prevention and Control of Pollution) Act, 1974
& Air (Prevention and Control of Pollution) Act, 1981.

However, A compliant has been received from Sh Tahir Hussain on dated 22/11/2023
regarding operation of the Bichhwal Industrial Area without valid Consent to Operate from the
State Board. You have not submitted application of CTO under said acts and operating industrial
area without valid CTO from the State Board. Besides above this office vide letter dated
28/07/2023 has asked you to install STP for the treatment of domestic effluent generated from the
industrial, commercial, residential activities at Bichhwal Industrial Area. But neither reply nor
proposal for installation of STP has been received from your office.

In view of above, you are again directed to apply & obtain CTE/CTO from the State
Board under the provisions of Water Act'1974 and Air Act'81 for Bichhwal Industrial Area and
other industrial areas and also submit time bound proposal for the installation of STP, failing
which the State Board will be compelled to initiate the procedure for imposition of Environmental
Compensation against the RIICO Industrial Area which are operational without valid consent
from the State Board.

Your faithfully

(Pradeefagksnani)

Regional Officer

Copy To:-
1. Member Secretory, RSPCB, Jaipur for information and necessary action please
2. Sh Tahir Hussain, Behind Vimal Bhawan, Sarvodai Basti, Near Ishar ji ka Bada, Bikaner.

e

Regional Officer
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Annexure-R-18/D
Rajasthan State Pollution Control Board 4"& LiFE

. x ;
“%\?\Er’ Regional Office, Plot No Spl 33, Bichhwal Industrial Area, W Lifestyle for
Bikaner Environment

Website:- environment.rajasthan.gov.in Phone:- 0151-2250006
RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/Gen-259/2023-24/ ) 1y) ¢ — Q4 (8 Date:- 9103 lu'z'-|

Sr. Regional Manager,
RIICO Lud.,

Bichhwal Industrial Area,
Bikaner.

Sub: - Regarding non-compliance of the provisions of Water Act, 1974 and Air Act,
1981 by RIICO Lid., Bikaner
Ref: - (1) This office Letter no 1865-1867 dated 03/01/2024.
(2) A compliant received from Shri Tahir Hussain letter no 1425 dated 12/12/2023,
letter no. 1496 dated 24/01/2024, letter no 1630 dated 27/02/2024, letter no 1639
dated 28/02/2024.
Sir,

With reference to above subject, earlier a letter for non-compliance of provision of Water
(Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act,
1981 was issued vide this Office letter no: RPCB/RO/BIK/Gern-259/1865-1867 dated
03/01/2024. It is also intimated that repeated complaints are being received from Shri Tahir
Hussain regarding non-compliance of provisions of Water Act and Air Act in reference with
industrial areas under jurisdiction of RIICO Bikaner. You are again advised to apply & obtain
CTE/CTO from the State Board under the provisions of Water Act'1974 and Air Act'1981 for
Bichhwal Industrial Area and other industrial areas and submit time bound proposal for the
installation of sewage treatment plant,

In the captioned subject matter in case of non-receipt of any reply, the procedure for
imposition of Environmental Compensation against the RIICO Industrial Areas shall be initiated

by the Board.
Your faithfully
(Rajkumar Meena)
Regional Officer o1
Copy To:-

1~ Member Secretory, RSPCB, Jaipur for information please.
_2.-Sh Tahir Hussain, Behind Vimal Bhawan, Sarvoday Basti, Near Ishar ji ka Bada, Bikaner.

Regional Officer
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Rajasthan State Pollution Control Board -&"» LiFE

QV\{W\/ Regional Office, Plot No Spl 33, Bichhwal Industrial Area, W IE.lrsﬁlsrtoy‘I‘e m?rl;t
”' Bikaner
Website:- environment.rajasthan.gov.in Phone:- 0151-2250006

RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/ Gan-25 j 1865 - (867 Date:-83 lﬂt’ L2y

Regional Manager,
RIICO L.,

Bichhwal Industrial Area,
Bikaner

Sir,
Sub.:- Non compliance of the provisions of Water Act, 1974 and Air Act, 1981 by RIICO
Ltd.- reg.
Ref:- 1. This office Letter no 1317-1319 dated 25/08/2023 and 02/11/2023
2. A compliant received from Sh Tahir Hussain letter no 1298 dated 22/11/2023
Sir,

With reference to above subject, your attention is invited towards this office letter dated
02/11/2023 vide which you were asked to obtained CTE /CTO under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 & Air (Prevention and Control of Pollution) Act,
1981 for the industrial areas (Proposed &Existing and) of District Bikaner. As you may be aware,
all the Industrial Estates/Parks/Complexes/Areas/Export Processing Zones /SEZS /Biotech
Parks/l.eather Complexes are required to obtain Consent to Establish (CTE) and Consent to
Operate (CTO) under the provisions of the Water (Prevention and Control of Pollution) Act, 1974
& Air (Prevention and Control of Pollution) Act, 1981.

However, A compliant has been received from Sh Tahir Hussain on dated 22/11/2023
regarding operation of the Bichhwal Industrial Area without valid Consent to Operate from the
State Board. You have not submitted application of CTO under said acts and operating industrial
area without valid CTO from the State Board. Besides above this office vide letter dated
28/07/2023 has asked you to install STP for the wreatment of domestic effluent generated from the
industrial, commercial, residential activities at Bichhwal Industrial Area. But neither reply nor
proposal for installation of STP has been received from your office.

In view of above, you are again directed to apply & obtain CTE/CTO from the State
Board under the provisions of Water Act'1974 and Air Act'81 for Bichhwal Industrial Area and
other industrial areas and also submit time bound proposal for the installation of STP, failing
which the State Board will be compelled to initiate the procedure for imposition of Environmental
Compensation against the RIICO Industrial Area which arc opcrational without valid consent
from the State Board.

Your faithfully

(Pradeep’l??kx nani)

Regional Officer

Copy To:-
1. Member Secretory, RSPCB, Jaipur for information and necessary action please
2. Sh Tahir Hussain, Behind Vimal Bhawan, Sarvodai Basti, Near Ishar ji ka Bada, Bikaner.
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National Green Tribunal Principal Bench, New Delhi T Omganal application no.
606/2018 AT 09.11,2023 # 2 i Frofa % o ufa FAEIFA 5 G € | Anx-3

[eRaA T=E SR e ues g S 9 HAIE F-14(17)RPCB/Meeting/PLG/477-491
i 14 05 2007 % 3ida {iE f&_ THRAE T Water (Prevention & control Poliution) Act
1974 7 Air Act 1961 e R | w2 = B ufd Faelia ¥ Hed 8 | Anx4

WWWWWWWNHWF-MFSICWWW
RPCBIG. 112476 T 03 09,2008 F SFid g e O o1, g dored m i
o T @ | A ) BT WA S 8 Wer 8 | Anx-5

f o e g o= T 3712 AT 12.10.2015 % st & T Undertaking # fad=1
1 SEEaF - Undertaking %1 @11 ST 66 & | Anx-6

UNDERTAKING

I, Mangilal Panwar, Regional Manager of Rajasthan State Industrial
Development & Investment Corporation Ltd., Bikaner having its registered
office at Udyog Bhawan, Tilak Marg, C-Scheme Jaipur-302015, Rajasthan
India, do hereby undertake for compliance of following laws related to
environment in all industrial areas under our jurisdiction.
1. The Water (Prevention and Control of Poliution) Act, 1974
2. The Air (Prevention and Control of Pollution) Act, 1981
3. The Environment Protection Act, 1986.
Date: 12.10.2015
Place : Bikaner
Sd/-
(Mangilal Panwar)
Regional Manager
RIICo Ltd., Bikaner
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10

11,

12,

Z

TR T+ SqyV R Wugel SgE T il Show-Cause Notice Wi F-14/ Tech-
Bikaner(51-CETPVRPCB/PIg/736-738 i 02,09,2020 Tt fe1, st it adt foben i
| Trn ufd sEEEA ¥ @R | Anx-7

TSR T4 Tguvl PRI Buger Sraql 3/ STt S A1 F.12(5-Adm)/RSPCB/2100-2112
femia 12.10.2023 %1 &7 ufe Saeliaa &g Tga 8 | Anx-8

TS T4 YVl 301 quge gt g iKY Show Cause Notice No. O & G-09/Jaisalmer/
OGM/RSPCB/B3 Dated 25.10.2023 &1 BRI Ufd 3facileA &g 96 & | Anx-9

TR T el FeEm quee s s I 9 iR RPCB/RO/BIK/ Tech/Gen-78/1319
Dated 02.11.2023 & B/ Wi Sawiie &g Wqa & | Anx-10

TSRAT T Wgeul R0 Wusel Sagt GR1 9 3189 F.14 (5-Adm)/RSPCB/PIgi1324-28
Dated 10.11.2023 i TTE1 ¥f S1aeiiaA 8g 950 € | Anx-11

T T S g Hued ST AR ST HRA F.14 (5-Adm)/RSPCB/Project/2505-
2511 Dated 21.11.2023 ¥1 I Wi acliFA 8 Tga ¢ | Anx-12

weea A, s 3t g . 1 @ 12 § siftn weterm 2w, e 1H Epme am
TRAT T FFVT PR Ruse BRI S 3139, Show Cause Notice/Tit & St & 4%
wre B & 5 G . oae gfie Fa0 5/ Ar Act 1981, Water 1974 F1 frast 16 9
} T Jeeia fa o | e R Gt Ry ftoaret 3PR F1TR T Environmental
Compensation TR ae St B |

s SR i & 3%ie afie fag . 1 8 13 1 S W Adte A, e e
Frepet Ao TS s ST T e g ) 3, Show Cause Notice/ i % 377R

i srsaen gfe HER @ FAEGE Environmental Compensation STRITTA F 2 Framdl F | 1 é

FriaTd 7 gRre e F e o/ 4he TR e w0 # 59 w1 o Rl f g seE
2 vt wieff & Tt foeen = et 3 | e it & dan 23 % o dam A weR R

wredf,

Herr: TEEEER |Anx. 1 to Anx. 12 ~Joki bt )

R g8 A
fawer W= o e, ar fassmom & a1,
waiten wedt, S 8764260688
email: hussaintahird80@gmail.com
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_/ * o .
WEIE: Ny ) g wftad AewEndnE 00 120122023 i
i, S e R | i
sftwr & S :
TRAT T4 YAV {01 woed,

wHare i &, TFA- 334006

fawa: i@ R, e g Environmental Gompensation IR %3 ¥ ¥ | |
TET : EC No. 978 Dt. 11.04.2017 % Violation/Non-compliance & §f¥d | ‘

iy weed i,

St vt o & o md wht sfvehfes d R (aRaisE) e S efia U Large @I
e e 3 i 2, ford i arftenl @ e it/ cheefia # G, S % e Environmental
Compensation STRITE 1 & Grafe Je1 q%, Wi A9 ana TR o i1 @ #it Prerem -

. mwomﬁmmmmm)mﬁmm&mwmﬁ
¥, 978 R 11,04 2017 W1G Fi 7 A

2 G o, i ol s & fm (afedven) e 157 vpEvs R R 150,00 %
T SR T e G, 3vere wETd R G S e 2019 # srvos = fean wn
a1, 3@ ®H EC No. 978 Dt. 11.04.2017 % Violation/Non-compliance @t 3uft & s § |

3t fa sheeem fes g0 WTE A waiar wigfy § 978 T 11,04, 2017 F Violation/ Non-
compliance 1 ST @ &1 Forad dad 1§ yE 0w e o WA o

A G fr e A wofh S & Rmar (aRdsmn) e § A o & e J
20 @mgﬂmmmdﬁmw{ﬁﬁh;m%ﬁiﬁ 12 12,2023 (80 TT®) @F
rafer v et @ 1St EC % firg ©_ 28 %1 Violation 81

B,  waiaw e @ 978 A 11.04.2017 %911, Specific Condition % FZaTH He £
fagd, 5 o vifiFa % P.P. shall invest atleast an amount of Rs. 4277.29 lacs (before
the project is put into use) for implementing various environmental protection
measures. {1 4 4277.29 mﬂm’ﬁ‘aﬁﬁ?ﬁqﬁ%w@ﬁam 2019 F I & fean )
<t fir firg 6, s %1 Violation 8 |

c i fa R EC HUE-T Operation Phase @ 3if%d 2 7% An independent expert shall
certify the installation of the Sewage Treatment Plant (STP) and a report this regard
shall be submitted to the RPCB, before the project is commissioned for operation.
Discharge of treated sewage shall conform to the norms & standards of the Rajasthan
State Pollution Control Board. STP Plant ®@1iid et fa it 1 ATEE 3 TR i
foa1 1 <1 £ G- 3 STRTA A T Violation B | ‘.

—~ p. T f i A wof sl & Fram (aftaremn) e 33.57% 1w ot @ famio t
12 12,2023 7% 7€ fEmmn &7 St fir EC % g 6. 14 1 Violation &1 'f_

A foa el 3 ol ofvefis & fEn (qﬁmm)mﬁtﬁﬁmﬁ!am%aﬁ#ﬁ

ot &R |, 978 i 11.04.2017 3 11444 32 TG T 1 e e 41 | e

R 12,12,2023 T 2228,00 ©1@ A A T AR ECF g E s W

Violation & |

it for, < 3 wooht sfedifis a1 e (afRedemt) s @ wfed EC Ffagd 234

4 Six Monthly Compliance status report of the “Project along with implementation of

environmental measures SEIAA & RSPCB Jaipur/Bikaner ¥ A1 12,12,2023 (80 HTE)

THIA A AT o o R g 23 Violation ¥ |

i for_ e 3 ol s e (e sfieeR & wte gc® fagd, 28

5i7%a Six monthly Monitoring Report SEIAA Rajasthan & RSPCE Jaipur/Bikaner &1

fomias 12,12.2023 (80 ure) o e T AT R <0 for ferg @ 2 91 Violation ¥ |

H. ﬁﬂ%,mmmmﬁﬂﬁﬁﬂ(ﬂmﬂ)ﬁﬁt%ﬁﬁﬁCommm
Operate 1 & 12,12,2023 9% T4 ¢t %1 78 21 Without Consent to Operate
afedeT F1 feawt 2019 # 0w R fe w =1 f% Air Act 1981, Water Act 1974,
Environemntal Act 1986, EIA Notification Dt. 14.09.2006 %1 Violation & |

4 U TR G0 TR S % Compliance & &f4d Monitering Agency % fdl RSPCB
v %) P fe T 1 Arsct @A RSPCB gt /4R 5 EC No. 878 Dt
11.04.2017 & Violation/Non-compliance 2 grafad Show Cause Notice/31%, IITEEE T3 /94 Bl

o, syl 2 o R R B |
W

M P o T
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T i

2,

A RSPCB ST ZRT EC % Violation/Non-compliance & ¥ Show Cause Notice %
02.09.2020 3t f s 1 s B man 2
B.  WNd WK % YaiaRYl 3 vd Sierary uftad doer, e #ried (99) oragas o/ EC %
Violation/Non-compliance & Tafirg {1 f&1_ sfiame =1 f2mia 22,09 2020 1 9 = fammn
T |
C.  RSPCB ST &R EC % Violation/Non-compliance & #rg § il fa, sirerr 91 fevis
05.10.2020 %I Show Cause Notice S famm a1 |
D. WRE G & Ministry of Environment Forest and Climate Change New Delhi ERT EC #
Violation/Non-compliance #% @& # Member Secretary SEIAA Rajasthan 4
Institutional Area, Jaipur ! f&aia 24,11,2020 =i 9= Sfta T w1
E.  #idigen IAS Chairperson RSPCB SR 11 EC % Violation/Non-compliance % 14
# Shri Ashutosh A T. Pendenkar Secretary, Industries & Managing Director
RIICO Ltd. Jaipur, @I DO Letter &= 13,07 2021 @i sidi o |
F.  RSPCB ¥4l 2 Non-Compliance % @&y #f EC & Violation/Non-compliance & Hw&r< #
fat fo1, =R F1 Show Cause Notice F.14/Tech/ Bikaner (45 RSPBC/B&C/ 2430-2432
for = 04,01 2022 T T mn 2|
G.  RSPCB #fiHMT 3 EC % Violation/Non-compliance % - H SHHR! /A T4 FH1H
RO/RPCB/ BKN/Gen-78/2472 f&T@ 21 02,2022 % T&a SEE and GIC (HBC) Rajasthan
State Pollution control Board, Jaipur @I Sfta a6 12 |
Several complainis regarding water pollution in the area, non-compliance
regarding violation of the conditions of EC are being received regularly. The non-
compliance of the conditions of EC reported during inspection dated 25.06.2020 were
communicated to the RIICO, Ltd. by HO vide letter No. F-14/Tech Bikaner (51-CETP)
RPCBI/Plg/736-738 dated 02.09.2020. -
Your Sincerely,
(Pradeep Kumar Asnani)
Regional Officer
H.  RSPCB® GicLw favim & siftefl #i st gt g fesion 29.03.2022 31 F0f sveediae
uftan faan e a1 e e v a1
I RSPCB #1 I T@T IAS Chair person ZRI f&diF 08042022 &% & DO Letter
el oved fie, weres Fiwre s i st e an |
J.  RSPCB® uaw ufua g/ v 5 960 faim 12,09,2022 veres v, i o1, sam
&) s fora T |
K RSPCB #! 791 WESA IAS Chair Person ZRI T 28 11,2022 % T8q HGY@Ha T
e T Ot for, srage it st s v |
L. RSPCB #i &t wdfivl, waw wiem, 5 BT 08,02,2023 % T80 AEUHEA T TSGE
v G o1, sAg ol e man g |
M.  RSPCB # # yevy, wewafua, 7 fi® 02,03 2023 % ed e 7 v frees
T for, sy s T e :
N. RsPCB # fasm w7 wem ufaa 3w 247 14,07 2023, 29,11,2023 % yare fagers G
f& R FITH R E
T i, RSPCB FAYL/H %R ZH1 Iulia affa fag € A § N # sifda 9wl Show Cause
Notice/SIEXTAF il /T % e § 7g @ g @ 3 &t g/ EC No. 978 T 11.04.2017
fiwe 80 W8 & Violation/Non-compliance fan w1 Te1 @1 sm: Tt for, dFFR T Environmental
Compensation TRT frTgaTR STy et dre & foree ford o e srfga 2 | _
13- A T @ s g g, 1 @ 4 7 sifte ved, @i a1 SHEcER Wi wighd 9, 978
=% 11.04.2017 % Violation/Non-compliance & Tew # fid fa, disw & fa¥< Environmental
Compensation U1 FEaaR sHfed & ST = Y e F) 1 AT & ata e /fafety
e R s i S v S e g et | 3 Pt oft e s & ol wedf @ e e
1w 2 | Tl wEE vguvT A &1 a1 24 & ol dam
YIAATE |
areft

s A
famet v & i, $o ot o1 @ W, e et )
T 7 : 8764260688, Email: hussaintahir990@gmail.com
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=

L]

. X *"ru
i ) Yn6 SAfea 3 e f&i : 24.01.2024
Jard,

st @ AfH

TG T 9 e v,

diwara shaifie 8, fiHe |

%4 Environmental Compensation ARIfYd % & = # |
qE:  GHTER T YR R S e | |

iy Heed,

aree P & e srdl St (T ) 0 T s aen gatao S @ e arated

3 e i & w1 ua Y o o AR T €

1

fra 2 et 16 @i @ amnesh danfara & fa1 Consent to Operate FHrenfies &7 gafera
fird w1 @ § | 51 7 Water Act 1974, Air Act 1981 %1 el SfagerT & s W A 3T
10 AT FR 08,01 2020 F IS A Environmental Compensation TR i®
24,012024 7% SRR W H R |

o w1 Rl 2 6 o, 270 119 QiR i g fera iveifives i o wvaes 3w A
¥ warar ST B @ | R s g s e ag dfte 1wl @ o et
- (g v S i wer ?)

HH | EHER A ®AH R FEER 93§ YSRE GHER

1| S grom, st | 11,12,2023 ﬂﬁwwo_saﬁ;w%
2 |%®  Te-gEam, | 20,12.2023 | SON Siaiie &4 R

AR w97 o & fdw
3 | S guE, SRR | 29.12.2023 | 0N AR & B S RNV QI
R B |
4 | ¥Fergme,dimE | 1501,2024 IRl W AAA-GFA A FHIAT 3 et
e il W 3 T | N

5 | qem wat SR 16.01.2024 | ey Sliifiva: 94 =1 bgywl & e o _

6 | S W, 9Uq0 | 18.01 2024 | S @Al § 45 ¥ S Aou0l TaA A
T farcper, Ta=aan O W A€t —ARRA
7 | 3Begmm, AR | 20012024 | O T8 W @ A~ ST TR A

I
5 [5h% Tava WA, | 20012024 | STt 4 § Sgawl e § e favee-
S smfom

mﬂ,maﬂhmﬂﬁmmﬂmmuﬂ:amw
RSPCB WAt & $ie1 3 wed wia vk /P g vl A A gm R |

weve s, TR afta wHER T i Y GHIE S e S B S Heled /e
wf, van R A, s e $ 98 3a Action Taken Report / Opinion / Advise, EaReon

IRk ol

qﬁm#,maﬁhmﬁﬁmm%mmﬂmtﬁiﬂﬂﬁmm
ifie At 3 FRor varEer WA @ T )| iR i @ 36 & el oefea 3
Environmental Compensation TRT {11 GT 7RI %1 St =1fed |

s A Pt e fag v, 1 @ 5 3 sifea ael /ot faEER g e e & weled

RSPCB SR

1 3 43 7 Action Taken Report/Opinion/Advise %! Pen Drive a1 Sl ¥fd wdi =i

g | i 6 sEfea o g Pen Drive 3% BT Ui % Wi & Y[ 91 SHarrY Wl 1§
o TTe O 2 S HeR & | TR (b Suare T fo s |

et

Her : SHIRITER M
e V e gt g s (s e e o )

e waa & 018, Sywelt @12 3 YT, Haied S, dw |
o : 8764260688, Email:hussaintahiré90@gmail.com
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3—#{33: 1630 wAfgd o grdAT O
i, \14
5
NP s feA
TSR T WguvT fAaav1 7usd,

4 2 R ih %

et e &, sfiwmt |

fawa:  Environmental Compensation TRT SR A & wau T |
. O for, SV GRT Water Act 1974, Air Act 1981 %1 efl FadEn R EE A |

TG HERE,

mﬁ%miﬂsmmﬁt(m,)wamﬁﬁmmqﬁmithtmm

%mﬁt@w@am%mﬁmwﬁﬁammmm%l

1,

et fr, shemr v wera /i ol shfi & fom (afRaiter) st & wad o
Consent to Operate 7 e 7 26,02, 2024 T W@ T A ¥ | R gfe v Rrer
mmm.mmm%wmwmaﬁﬂmmlhmm
1230%23_01_2024%%%mimmiﬁwaaﬁmwﬁnimtlm-1
m&.mmmhmm)m%ﬁﬁﬁwm Establish f& 1%
17.01.2012 ! 9@ 1 7§ ¢t | Consent to Establish &g &, 4 7 siftea & i wRden &
Trial Operation 8 @ Consent to Operate ¥gI°1 HUEF & W FA1 S § | Consent to
Establish 1 ST 9fd Ter £ | Anx-2 :

B . gra ol sl & feram (afters) BTN T Trial Operation fI=TFR 2019
ﬂimmﬁmwmlhmﬂg&ﬁmmmmmzsmzm
7 fpa T ferdeor & € B

) g Fof e &3 fawm (aftdiar) e & G & Water Act 1974, Air Act
1981 % S¥=viq 31 fATE 26,02,2024 TF Consent to Operate T3 781 #1 T ¥ | 1 B TR
1 gl rage § |

it o g o sl & fa @Rﬂw)%éﬁicmwowmmmﬁm
mﬁﬁmﬁﬂaﬁmm%lﬁmﬁgﬁﬁﬁﬁLMWmmm
FHIE 1921 fi 25,01,2024 U €t & | (@ wfd e §) Anx-3

ﬁiﬁiﬁ,mwawmmgmmmﬂaqmaﬂm%wim%gmmm
i Wy fAiH 08012020 # g d fi4, it W Environmental
campomﬂontlﬂmlﬂﬁaﬂ%zﬁwtl

wiedl 31 Environmental Compensation sifte w & wad # T S 1496 AE
24,01 2024 T FATeA § g B, S e 3R T FEAT 26.02,2024 7%
i fa & s Environmental Compensation T¥l sy €t =1 8 & < o fafl 0t s
21

1a: 3T e & P s affa g 6, 1 88 sifiea e, wnedi, SRS W S /A
M%,W%ﬁﬂﬁﬂﬂﬁaﬂmmmmmnﬁl SR A 1 R g H
ﬂimﬁa@ﬂuﬁ%ﬁwm/ﬁammﬁaﬁﬁawﬁwﬁlwﬁaﬁﬁmmﬁm

|

IR |

Tl : JANFTFER | Anx-1to Anx-3 oy VRN

ifet g8 A iU (s sl aa T )
ﬁﬂaw%%,mﬂﬁﬁm.ﬂiﬁﬁwﬁ.ml

e R, G ST, e T,
it e wion, forem v, SEE |
sftreft TS 3, T, e fav,

P

s '..IH 2
1/

Tl : 8764260688, Email:hussaintahirgs0@gmail.com
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L

SN

I : 1639 St S A - § et - 28,02.2024

dard,
ot g st

R T YquY1 (A9 HuSe,
rare sfifies &, dwe |

fywa. OF f1 NES fA%g Environmental Compensation IR H & Had # |
Y& : EC No. 978 Dt. 11.04.2017 % Violation/Non-compliance 8 Wafed |

SyrETvfia Heed S,

g0t frearata o # b weft aoft siveiifies an feram (aRtasmn) sfieeR 3§ wnfid @ Large @
werd TS 1 e &, R oem sifted @ aga sAfea/wientea § d@ a1, diwa & faeg Environmental
Compensation SR &1 & afd et ae, ey A0S W uega o o @ § o Frergan -

1 e fro dimR woh shaife & R aReven) e i enfire 0 & et waiao el
4. 978 R/ 11.04.2017 9 i 7§ i |

2 O for, aftenR g it s A Rrew (@Rt w157 Eve B R 150,00 WE
F1 Tt ik 3 HeTa Gl e war fin 4 o st et 2019 7 st % fear
a1, 3% %1 EC No. 978 Dt. 11.04.2017 & Violation/Non-compliance % &l % a1 & |

3 e fa, e g Res 83 wie & vl wigfa €, 978 A% 11.04 2017 1 Violation/ Non-
compliance F =1 @ ¥ | fores wadd # T aex srawieed ¥ WA 8-

A T fa R woh s d fraw (aftde) deer i zgade el & aee
Bt oty Ty it e wae R 7 et /g @ fer 28,02, 2024 (83 WIE) T
srpter e i 4 i 8 1 S 6 EC % farg |, 28 ¥ Violation B 1

B. A e |, 978 f&Ai® 11,04,2017 % U1, Specific Condition ® HALETH B B
fag ¥, 59 31 FF P.P. shall invest at least an amount of Rs. 4277.29 lacs (before
the project is put into use) for ggleme various environmental protection
measures. T51 3 4277 29 @ia 1 @ %4 f&n o1 femmar 2019 o s o fean |
=it & frg 9. 5 %7 Violation ® |

c. e it 3 EC % W1 Operation Phase # 3ifid 2 f& An independent expert shall
certify the installation of the Sewage Treatment Plant (STP) and a report this regard
shall be submitted to the RPCB, before the project is commissioned for operation.
Discharge of treated sewage shall conform to the norms & standards of the Rajasthan
State Pollution Control Board. STP Plant wnfua for femm uftdiern 1 w30 &
fear | =it o wié-T1 & sveted $u W Violation 1

D. & fa dreeed won s d fraw (oferoen) diema d 33 57% i ofen @ e
=1 28 02,2024 7 1 fran T 27 3 6 EC % fag @, 14 W Violation ® |

E ﬂﬁﬁ,m%wmmmmﬁu\w)ﬁmha%ﬁﬁﬁﬁmﬁ%aﬂi
e R G, 078 A 11.04.20171 11444 32 W w9 1 Faw yeaifea a1 | @A
i 28,02.2024 T 2248,00 TG ¥R w1 Pdw R AP EC F g d s
Violation 2 |

Fo R dierR Y won s 4 e (aftior) dime e eC % Rg | 239
i Six Monthly Compliance status report of the "Project along with implementation of
environmental measures SEIAA & RSPCB Jaipur/Bikaner 31 A% 28 02 2024 (83 TTE)
7 U 1l %1 rd &7 s 6 g |, 23 %1 Violation 81

G G iR ol s 4 Frer (afteee) die d aata eC # g |, 2 8
%if¥a Six monthly Monitoring Report SEIAA Rajasthan & RSPCB Jaipur/Bikaner E2
i 28,02 2024 (83 TTE) o AT A€ F 7 B | N 5 RegH_ 2 9 Violation ¥

H G f dieer g St st o fem (uftdrsren) e % wad & Consent to

Operate TSt fA7® 28 02,2024 7% Wi et 1 7§ ¥ Without Consent to Operate

« e 1 R 2019 # smow a fon w | S 6 Air Act 1981, Water Act 1974,

\ Environemntal Act 1886, EIA Notification Dt. 14.09.2006 F Violation § |

7 edii lﬂ«h«H—'j
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4 T TER U SR # Compliance & WARNA Monitering Agency % fid RSPCB
) s1ftrega fm T | e Al RSPCB SYUERI EC No, 978 Dt. 11.04.201?ﬁwmﬁwﬁ

zn;plmamﬁm Show Cause Notice/3T2 T T /o T 1, Sraqt/afiemat &1 9 Tl
|

A RSPCBSETUEN EC & Violation/Non-compliance & WIf¥Id Show Cause Notice &1
02.09.2020, 05,10,2020, 04 01 2022 Tt fer, e =t st Fe = &1

B, WA GGHR S YA 3 UE ey uRada e, ffi sied (We) TRees 5 EC L
Violation/Non-compliance & Safia et 1, i faiss 22,09,2020 =1 v STt e 7wt |

C  WRd WK % Ministry of Environment Forest and Climate Change New Delhi 310 EC &
Viclation/Non-compliance % & # Member Secretary SEIAA Rajasthan 4 Institutional
Area, Jaipur T T 24.11.2020 % & S foan mm an |

D.  Chairperson RSPCB ST B EC % Violation/Non-compliance ™ - H DO Letter Dt.
:;.gz.zom. 08.04.2022, 28.11.20222 Managing Director RIICO Ltd. Jaipur, w1 3fva

|

E. RSPCB #h ot wdiwi, wee wfe, w i 08,02.2023, 02,03.2023 % TEd SAGITEHY
vy e e O o, sag o o R R |

F. RSPCB i {5 @ wew uiva g i 14.07.2023, 29.11.2023 v vaa g (e
fa A IR mE)

G.  RSPCB SiFFt g0 EC # Violation/Non-compliance % W § THEH /gAE T FA
RO/RPCB/ BKN/Gen-78/2472 A1 21 02,2022 % T&d SEE and GIC (HBC) Rajasthan
State Pollution control Board, Jaipur 1 3fte R -

regarding violation ollhceandiﬂonlofECmbeingmceiwdragulaﬂy.Thamn-
compliance of the conditions of EC reported during inspection dated 25.06.2020 were
communicated to the RIICO, Lid. by HO vide letter No. F-14/Tech Bikaner (51-CETP)
RPCB/Plg/736-738 dated 02.09.2020. a
Your Sincerely..
(Pradeep Kumar Asnani)
Regional Officer

3 Rspcaaugtmamaﬂaﬁiﬁﬁw,mGﬁmmsmmmanwmwﬁmﬁ
3 amciEA 2 7 we g & f &6 57 EC No. 978 foim 11042017 F1 foet 83 WE A
Violation/Non-compliance R T 1 ® | :

6. vl g S S H T FHiE 647 A 20,10,2022,%4 SHHIF 911 s 30,07.2023, T
i 1298 RATF 22.11.2023, THAE 1425 Tt 12,1z,z023,aﬂimm{ﬁam HH
e @ e TR T & | Sf ST 2T I WA A T e 28.02.2024
5 s &, 3 Fon gt wawa = Rl 1 gel SR |
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email-

Annexure-R-18/E
ro.bikaner@gmail.com

Tele : 0151-2250006

REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
Plot No. SPL — 33, Phase— I1, Bichhwal Industrial Area,

Bikaner - 334001 (Rajasthan)

Senior Regional Manager,

RIIC

O Ltd.,

Bichhwal Industrial Area, Bikaner

Date - 24/0Y /201 Yy

Subject: - Regarding non-compliance of the provisions of WaterAct'1974 and Air Act'1981 by

RIICO Ltd., Bikaner

Ref: - (i) This Office letter no 1865-67 dated 03/01/2024 and 2416-2418 dated 21/03/2024.
(i) Regular complaint received from Shri Tahir Hussain vide letter no 1657 dated

Sir,

03/03/2024, 1694 dated 10/03/2024 and 1751 dated 18/03/2024.
(i) Letter received from Shri Narayan Das Tulsani letter no 10232 dated 30/

and 10280 dated 05/02/2024

01/2024
R

(iv) RIICO Ltd letter no. 68 dated 05/04/2024 received on date 09/04/2024.

With reference to above it is submitted that after examination of your letter dated
05/04/2024 it was observed that RIICO Ltd, Bikaner has not submitted time bound proposal
for installation of sewage treatment plant and any information related to obtain Consent from
the State Board. Therefore, you are once again advised to apply & obtain CTE/CTO from the
State Board under the provisions of Water Act'1974 and Air Act'1981 for Bichhwal Industrial
Area and other industrial areas and submit time bound proposal for the installation of sewage
treatment plant failing which, the procedure for imposition of Environmental Compensation

against the RIICO Industrial Areas shall be initiated by the Board.

Copy to:-

8

Member Secretary, RSPCB, Jaipur for information please.

Bikaner.

Your Faithfully

(Rajkumar Meena)

Regional Officer 9’11,/,

2. Shri Tahir Hussain, Behind Vimal Bhawan, Sarvoday Basti, Near Ishar Ji Ka Bada,

Regional bfﬁcer
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Annexure-R-19

Rajasthan State Industrial Development

& Investment Corporation Ltd.
(A Rajasthan Government Undertaking)
Unit Office, Industrial Area, Buchwald,

R ' I co Bikaner-334006

s Dt Tel/Fax: 0151-2250023 (O)

CIN No.: U13100RJ1969SGC001263
GSTIN: 0BAABCR4695J1ZW
Email: Bikaner@riico.co.in

No. : U(18)/2024-2025/ %3°
Date :07.05.2024

Regional Officer
Rajasthan State Pollution Control Board
Bikaner

Sub:- Regarding non-compliance of the provisions of Water Act 1974 and Air Act
1981 by RIICO Ltd. Bikaner.
Ref:-  Your letter No. 182 date 26.04.2024.

Sir,

With reference to above cited subject, it submitted that as per opinion of Advocate
General, Rajasthan regarding obtaining CTE/CTO for industrial Areas, “A developer like
RIICO is not required to obtain consent either under sections 25 or 26 of the Water
(Prevention & Control of Pollution) Act of 1974 or under section of the Air (Prevention &
control of Pollution) Act +of 1981.

In view of the guidance of Advocate General, all Unit Heads are hereby directed by the
Management of Corporation not to submit any new application to RSPCB for obtaining
CTE/CTO for the industrial areas to be developed/developed by RIICO. Furthermore, all
application of CTE/CTO under process with RSPCB to be withdrawn with immediate
effect. In this regards a circular vide no. 257 dated 09.04.2024 was issued by Advisor
(E.M.). RIICO Jaipur. (Copy Enclosed)

Thanking you,

With Regards,

Sr. D.GM

RajKaj Ref
6951278
(=R (s

r ead Office : Uyog n. k M l 4L
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RAJASTHAN STATE INDUSTRIAL DEVELOPMENT & INVESTMENT
CORPORATION LIMITED JAIPUR - 302005 B
No: EM/212MR/ 2677

Dated: 0YApril, 2024

In the matter of obtaining CTE/CTO for industrial areas, opinion of Advocate
General, Rajasthan has been obtained. According to the opinion received from the
Advocate General vide jetter dated 05.03.2024 “a developer like RIICO is not required
to obtain consent either under sections 25 or 26 of the Water (Prevention & Control of
Pollution) Act of 1974 or under section 21 of the Air (Preveation & Control of
Pollution) Actof 1981." ;

In view of the guidance of Advocate General, all Unit Heads are hereby directed not
to submit any new application to RSPCR for obtaining CTE/CTO for the industrial
areas to be developed/ developed by RIICO. Furthermore, all applications of
CTE/CTO under process with RSPCB to be withdrawn with immediate effect.

This bears approval of the Managing Director,

(Subhash Maharia)
Advisor (EM)
Copy to: ' ’

1 All fon&oll}ng officer/ Cell Incharge
2. All Unit Heads, RIICO
37" GM (IT) for uploading on RICO website

Copy also to:
1. Sr.PS to Chairman forrkind information of Chairman
2. Sr. PS to MD for kind information of Managing Director
3. Sr. PS to ED for kind iniormation of Executive Director

g SlgNALUTE Y

sh Naharia
:72? IST
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Annexure-R-20
Rajasthan State Pollution Control Board é"n LiFE

% Regional Office, Plot No Spl 33, Bichhwal Industrial Area, N ﬁ Lifestyle for
Environment
N Bikaner

Website:- environment.rajasthan.gov.in Phone:- 0151-2250006
RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/Gen-295/ § 5 & Date:- 14 , 06 I s |
Member Secretary, (For HBC Cell)
Rajasthan State Pollution Control Board,

Jaipur.

Subject :- Regarding non-compliance of the provisions of Water Act 1974 and Air Act 1981 by
RIICO Ltd, Bikaner.
Ref:- 1. This office letter no RO/RPCB/BKN/Gen-259/182-184 dated 26/04/2024.
2. RIICO Ltd Letter no U(18)/2024-2025/230 dated 07/05/2024.
3. This office letter no RPCB/RO/BIK/Gen-295/493-494 dated 25/05/2024
4. Hon’ble NGT Central Zone Bench, Bhopal order dated 22/04/2024 in the matter O.A.
No. 83/2024 (cz) Tahir Hussian V/s Collector, Bikaner & Ors.
Sir,

With reference to above subject, it is requested that letter was written to Head Office vide
above referred letter dated 25-05-2024 for seeking guidance for RIICO Ltd. reply may be considered
or not regarding applicability of CTE & CTO. However, any directions/guidance have not been
received yet from Head Office and the matter is still pending. It is also mentioned that O.A. No.: -
83/2024 (CZ), Tahir Hussain vs Collector, Bikaner & Ors has been filed in Hon ble National Green
Tribunal Central Zone Bench, Bhopal regarding operation of Karni Industrial Area (Karni extension)
developed by RIICO Ltd without Consent to Establish and Consent to Operate from Board.

Therefore, it is once again requested to kindly provide guidance regarding RIICO Ltd reply
may be considered or not regarding applicability of CTE & CTO, so that action may be initiated
accordingly.

Yours Sincerely,
Encls:- As above

(Rajkumar Meena)

Regional Officer %
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——— Rajasthan State Pollution Control Board VAT
@ Regional Office, Plot No Spi 33, Bichhwal Industrial Area, Q\x‘ﬂ ul_hsltylle:g
e Environment
Website:- environment.rajasthan.gov.in Phone:- 0151-2250006
RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/Gen-295/ 493, -Ygy Date:- o aayy

Member Secretary,
Rajasthan State Pollution Control Board,
Jaipur.

Subject:- Regarding non-compliance of the provisions of water Act 1974 and Air Act
1981 by RIICO Ltd, Bikaner.
Ref:- (i) This office letter no RO/RPCB/BKN/Gen-259/182-184 dated 26.04.2024.
(i) RIICO letter no U(18)/2024-2025/230 dated 07.05 2024,

Sir,

With reference to above subject, it is submitted that RIICO Ltd was advised to
apply and obtain Consent to Establish and Consent to Operate from the State Board
under provisions of Water Act’1974 & Air Act’1981 for Bichhwal Industrial Area
and other Industrial Areas.

In this context letter RIICO Ltd has submitted a letter and reported that as per
opinion of Advocate General, Rajasthan regarding obtaining CTE & CTO for
Industrial Area’s “A developer like RIICO is not required to obtain consent either
section 25 or 26 of the Water (Prevention & Control of Pollution) Act, 1974 or under
section of the Air Prevention & Control of Pollution) Act, 1981

Therefore, it requested to clarify that the RIICO reply may be considered or
not at this Office level. Please provide guideline to this Office in this matter. Copy of
letter is being forwarded to Head Office for further necessary action in the matter.

Yours SIJ. me‘}h

Encl:- As above

p—
(Rajkumar Meena)
Regional Officer a,("

Copy to:- Group In charge (HBC Cell), Rajasthan State Pollution Control Board,
Jaipur.

&

Regional Officer
i
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Rajasthan State Industrial Development

: & Investment Corporation Lid,
) : {A Rajasthan Government Undertaking)
R : Unit Office, Industrial Arca, Buchwald.
RIICO - e
m e --m]m TelfFax: 0151-2250023 (0)
- CIN No.: UL3B0RI19695GC001263
GSTIN: 08AABCRA69SJ1ZW
Email: Bikaner@riico.co.in

No. - U(18)/2024-2025/ 3¢
Date :07.05.2024

Regional Officer

Rajasthan State Pollution Control Board
Bikaner

Sub:-  Regarding non-compliance of the provisions of Water Act 1974 and A Act
1981 by RIICO Ltd. Bikaner.
Ref:-  Your letter No. 182 date 26.04.2024.

Sir.

With reference to above cited subject, it submitied that as per opinion of Advocate
General. Rajasthan regarding obtaining CTE/CTO for industrial Areas. “A developer like
RIICO is not required to obtain consent either under sections 25 or 26 of the Water
(Prevention & Control of Pollution) Act of 1974 or under seciion of the Air (Prevention &
control of Pollution) Act +of 1981.

In view of the guidance of Advocate General. all Unit Heads are hereby directed by the
Management of Corporation not 1o submit any new application t0 RSPCB for obtaining
CTE/CTO for the industrial areas to be developed/developed by RIICO. Furthermore, ail
application of CTE/CTO under process with RSPCB to be withdrawn with immediate
effect. In this regards a circular vide no. 157 dated 09.04.2024 was issued by Advisor
(E.M.). RIICO Jaipur. (Copy Enclosed)

Thanking you.
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m;asrmumammemm{ngm
CORPORATION LIMITED JAIPUR - 302005 '

No EM/212MRZ 2.6 7
Dated: DYAprit, 2024

' the matter of obtaining CTE/CTO for indus ACaeRe.
Ceneral, Rajasthan has been obtained. According Lo the opinion received from the
Advocate General vide letter dated 05.03.2024 “a developer li RIICO is not required
., obtain consent either under sections 25 or 26 of the Water (Prevention & Control of
Pollution) Act of 1974 or under section 21 of the Air (Prevention & Control of

Pollution) Act of 19817

in view of the guidance of Advecate General, all Unit Heads are hereby directed not
ro submit any new application to RSPCR for obtaining CTE/CTO for the industrial
sreas to be developed/ _ by RICO. Furthermore, all applications of
¢TE/CTO under process with RSPCB to be withdrawn with immediate effect.

This bears approval of the Managing Director.

(Subhash Maharia)
Advisor (EM)
Copy te: '

1. All ronzrdlt'}n"g.nfﬁcerf Cell Incharge
> All Unit Heads, RICO .
<3~ GM (IT) for uploading on RICO website

Copy also to:
1 Sr. PS to Chairman forkind information of Chairman
7 Sy. PS to MD for kind information of Managing Director
3 Sv. PS to ED for kind iniormation of Executive Director
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' Lifestyle for
Environment

Rajasthan State Pollution Control Board g LiFE
%"’ Regional Office, Plot No Spl 33, Bichhwal Industrial Area, LV}/

Bikaner
Website:- environment.rajasthan.gov.in Phone:- 0151-2250006
RSPCB Helpline No :- 18001806127

RPCB/RO/BIK/Gen-295/ 433, -y g Date:- 5 (o5 [, 2y

Member Secretary,
Rajasthan State Pollution Control Board,
Jaipur.

Subject:- Regarding non-compliance of the provisions of water Act 1974 and Air Act
1981 by RIICO Ltd, Bikaner.
Ref:- (i) This office letter no RO/RPCB/BKN/Gen-259/182-184 dated 26.04.2024.
(ii) RIICO letter no U(18)/2024-2025/230 dated 07.05.2024.

Sir,

\With reference to above subject, it is submitted that RIICO Ltd was advised to
apply and obtain Consent to Establish and Consent to Operate from the State Board
under provisions of Water Act’'1974 & Air Act’1981 for Bichhwal Industrial Area
and other Industrial Areas.k

In this context letter RIICO Ltd has submitted a letter and reported that as per
opinion of Advocate General, Rajasthan regarding obtaining CTE & CTO for
Industrial Area’s“A developer like RIICO is not required to obtain consent either
section 25 or 26 of the Water (Prevention & Control of Polluliun{ Act, 1974 or under
section of the Air Prevention & Control of Pollution) Act. 19817

Therefore, it requested to clarify that the RIICO reply may be considered or
not at this Office level. Please provide guideline to this Office in this matter. Copy of
letter is being forwarded to Head Office for further necessary action in the matter.

Yours Sincerely.

Encl:- As above
. p—
(Rajkumar Meena)
Regional Officer o1,

Copy to:- Group In charge (HBC Cell), Rajasthan State Pollution Control Board,
Jaipur.

&l—

Regional Officer

e
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Rajasthan State Industrial Development

& Investment Corporation Lud.

(A Rajasthan Government Undertaking)

Unit Office. Industrial Area, Buchwald,
R I Ico Bikaner-334006

Tel/Fax: 0151-2250023 (O)

CRIESE IR RS TN CIN No.: U13100RJ1969SGC001263
GSTIN: 08AABCR4695J1ZW

Email: Bikaner(@riico.co.in
No. : U(18)/2024-2025/ ?3©
Date :07.05.2024

Regional Officer
Rajasthan State Pollution Control Board
Bikaner

Sub:- Regarding non-compliance of the provisions of Water Act 1974 and Air Act
1981 by RIICO L1td. Bikaner.
Ref:-  Your letter No. 182 date 26.04.2024.

Sir.

With reference to above cited subject, it submitted that as per opinion of Advocate
General, Rajasthan regarding obtaining CTE/CTO for industrial Areas. A developer like
RIICO is not required to obtain consent either under sections 25 or 26 of the Water
(Prevention & Control of Pollution) Act of 1974 or under section of the Air (Prevention &
control of Pollution) Act +of 1981.

In view of the guidance of Advocate General, all Unit Heads are hereby directed by the
Management of Corporation not to submit any new application to RSPCB for obtaining
CTE/CTO for the industrial areas to be developed/developed by RICO. Furthermore, all
application of CTE/CTO under process with RSPCB to be withdrawn with immediate
effect. In this regards a circular vide no. 257 dated 09.04.2024 was issued by Advisor
(E.M.). RIICO Jaipur. (Copy Enclosed)

Thanking you,

With Regards.

Sr. D.G.M

RajKaj Ref
6991278 : . . y ar arg

" Head Office : Udyog Bhawan, Tilak Marg, |aiiNgiiie2 0 025 RSN agpPeruty eneral
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RAJASTHAN STATE INDUSTRIAL DEVELOPMENT & INVESTMENT
CORPORATION LIMITED JAIPUR - 302005
Noo EM/212MR 2.6 7
Dated: OYAprit, 2024

CIRCULAR

In the matter of obtaining CTE/CTO for industrial areas, opinion of Advocate
General, Rajasthan has been obtained. According to the opinion received from the
Advocate General vide letter dated 05.03.2024 “a developer like RIICO is nat required
1, obtain consent either under sections 25 or 26 of the Water (Prevention & Control of
Pollution) Act of 1974 or under section 21 of the Air (Prevention & Control of
Pollution) Actof 1981."

In view of the guidance of Advocate General, all Unit Heads are hereby directed not
to submit any new application to RSPCR for obtaining CTE/CTO for the industrial
areas to be developed/ developed by RIICO. Furthermore, all applications of
CTE/CTO under process with RSPCB to be withdrawn with immediate effect.

This bears approval of the Managing Director.

(Subhash Maharia)
Advisor (EM)
Copy to:

1. All r‘ontrollfng officer/ Cell Incharge
2. All Unit Heads, RIICO
<3~ GM (IT) for uploading on RICO website

Copy also to:
1. Sr. PS to Chairman forkind information of Chairman
2. Sr. PS to MD jor kind information of Managing Director
3. Sr. PS to ED for kind inrormativi of Executive Director

RajKaj Ref ;
5“4?605 Digitally signed by U
EeR®  Designation ARdvisoy
3 Date 2024 0.0/
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